
RATIFIED MINUTES OF MEETING No.l4l16 OF NORMS COMMITTEE-I (DES{
sEcTtoN) HELp ON 13.10.2015

Please Note

(i) ln certain cases the decision of the Norms Committee refers to the Recommendations /
Observations / Deficiencies received from the concerned Technical Authority. Wherever

applicable, a scanned copy of such document has been placed at the end of the Minutes, in

running serial orders. The concerned firm may go through the same and respond accordingly.

(ii) Similarly, a scanned copy of the blank Standard Deficiency Format, which may find a

reference in NC decisions, has also been attached in the end. This may also be referred to by

the concerned firm and may be responded accordingly.

The meeting No. 14/16 of the Norms Committee (NC-l)forthe licensing year 2OL5-2OLG was held on

13.10.2015 under the Chairmanship of Shri J.M. Gupta, Joint Director General of Foreign Trade to

consider the applications under Duty Exemption / Remission Schemes (Chapter-4) of Foreign Trade

Policy 2015-2020 / Handbook of Procedure Volume-|. The following Members of the Committee

were present in the meeting: -

S:.No. Name of the representatives &

their Designation

Room No. Telephone No. Deptt.

1. Sh S.K.Jain′ D.0. 428A 23063321 Extn.3318

23063166

DIPP′ U.B.

2. Sh.  Kanwalinder Singh  Sodhi′

Asstt.Dir。 (MeCh)

736A 23063802 Extn。 2459 DC(MSA/1E)′ N.B.

3. Sh. Parveen Sharma, Dy.DGFT 302 23061562 Extn。 146 DGF丁′U.B.

4. Sh.Haradhan Das′ FTDO 404 23061562 Ext.265 DGFT′ U.B.
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Lic.No/Date:0910053032

:01/80/050/00203/AM13/ :13.06.2012
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noted that comments from EPCG Division are

IDate:24:11.201,  |
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idated 16.12.2014 has been sent to EPCG Division.The Committee decided
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to send a D.O. letter from
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Case No.:6ノ7/80-ALC2/2013 Mcet No/Date:14/80‐

ALC2/2015
13.10.2015

1壁全理,^ハ^……|:07/21/040/00366/AM13/    123.08.201

Decision: The committee noted that the firm's reply dated 27.01.2015 has been sent to DHI on

03.02.2015 and reminded the TA, DHI to expedite comments. The firm has informed that its supply is to

Chennai Metro Rail Corporation under deemed export category.
is deferred to 24.11.2015.

ALC2/2015
13.10.2015

開扁蔦
Lic.No/Date:0910056185

30.05.2013

lDLこ
:ξi品:The~83語milte noted that the■ rln's repし dated 10.07.2015 has been sent to DHI on

121.07.2015 fo1lowed by reminder on 28.09.2015 for comments and decided to remind DHI again to

leXped託 e comments.Case is deferred to 24.H.2015.
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Party Name: ALSTOM
TRANSPORT INDIA LIMITED

ion: The committee noted that the firm's reply dated 10.07.2015 has been sent to DHI on
1.07.2015 followed by reminder on28.09.2015 for comments and decided to remind DHI again to

ite comments. Case is deferred to24.11.2015.

Date:2411.2015

18 1Case No.:10/15/80-ALC2/2013 Party Name:ALSTOM IMeetNo/Dtte:14/89ヽ
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:0710095554 ~

: The committee noted that the firm has not replied to the deficiency (raised by DHI) letter
to them on 12.08.2015 followed by reminder on 21 .09.201 5 and decided to send final reminder to

firm to furnish reply. Case is deferred to24.11.2015.

No.:2/25/80¨ ALC2/2013 Name:THERMAL Meet No/Date:14/80-

(HYDERABAD)

File

1/80/050/00526/AM14/

No.:3ノ25/80-ALC2/2013 Name:THERMAL
(HYDERABAD)

File

1/80/050/00527/AM14/ 地一̈
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lDecision:The Committee noted that the flrm has been askcd to furnish a certiflcate from the duly

lauthOHZed offlcer of Directorate General of Hydrocarbons,Ministw of Petroに um and Natural Gas tol

lthe effect that the said goods arc rcquircd for pctroleum operations vidc letter dated 20.06.2014.Thel

iComlllittee decided to reiterate its earlier decision for the necessary document.                       |

lThe Committec also noted that M/s GE India lndustrial Privatc Ltd.wasissued an AA No.31100609451
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l ithem to fumish requisite DGHC Certiflcate.The f1111l has informed that hs supply is to ONGC,Delhil

:under deemed expon category.                                      |
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iCasc is deferred to 24.11.2015.

l't, @4 
*- 

[P".ty N;r.' o-vN-er'ae nC

No.:11/8/80‐ ALC2/2015 Name:GREAT00 MOLDS
PRIVATE LIMITED

The committee decided to ratifu the norms based upon the written comments of MSME vide
No.30 (76y15-ME dated 30.07.2015 (copy to be sent to firm and RA)..

Meet No/Date:14/80-

may take further necessary action accordingly.
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lnA rnuy take further necessary action accordingly 
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Decision: The committee noted that the firm's
121.07.2015 fo1lowed by reminder on 28.09.2015
expedite comments.Casc is deferred to 24.H.2015.
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Case No.:8/19/80¨ ALC2/2013

HQ File

:01/80/050/00380/AM14/ B脂ち綱剛5
The Committee noted that the firm has been asked to furnish a certificate from the duly
officer of Directorate General of Hydrocarbons, Ministry of Petroleum and Natural Gas to

the effect that the said goods are required for petroleum operations vide letter dated 20.06.2014. The
ittee decided to reiterate its earlier decision for the necessary document.
Committec also noted that M/s GE India lndustrial Private Ltd.wasissued an AA No.3110060945

30.10.2013 for supply of goods in connection with petroleum operations. In this regard, the firm
requested to produce an Essentiality Certificate issued by the Directorate General of Hydrocarbons. 

'

Committee noticed that the firm has produced the requisite certificate issued by the Directorate 
I
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IParty Name:BOTIL 01L
IT00LSINDIA PVT
ILTD(FORMERLY BAKER OIL
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Decision: The committee noted that the firm has not replied to the deficiency (raised by DEIT) letter

dated 22.08.2015 sent to them on 28.09.201 5 and decided to send a reminder to the firm to furnish reply

immediately. The case is deferred to24.11.2015.

No.:15/19/80¨ALC2/2013 Name:NETAFIM No/Date:14/80‐

T10N INDIA 5

13.10.2015
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Decision: Tht
comments. Si>

Chairman has t
'Case is deferre

Decision: The committee noted that firm's application has been sent to C&PC on 09.12.2014 for
comments. Sixth reminder was issued to C&PC on 13.02.2015. A consolidated D.O letter from
Chairman has been issued to JS, C&PC on 23.07 .2015 to expedite comments.
Case is deferred to 24.ll.2015.



General of Hydrocarbons on 04.02.2014. The Committee decided that this position should be

lmentioned in the reminder to the firm. Accordingly, a letter was issued to firm on 02.01.2015 asking

Ithem to furnish requisite DGHC Certificate. The firm has informed that its supply is to ONGC, Assam
lunder deemed export category.

]The Committee further noted that the firm has submitted representations for certain Advance
iAuthorization requesting that they may be granted waiver from submission of the requisite certificate.

i jOCff (DES-I) forwarded these representations to Policy VI Section of the DGFT for taking up the 
ii imatter with TRU, D/o Revenue, Ministry of Finance. 
Illi

I lCry is 
deferred to24.r1.201s. l
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I lDecision: The committee noted that the firm's reply dated 14.05.2014 has been sent to C & PC on

i 117.06.2014 followed by reminders dated 13.08.2014,03.11.2014 and 09.01.2015 for comments. A
I lconsolidated D.O leffer from Chairman has been issued to JS, C&PC on 23.07.2015 to expedite

I lcomments. Case is deferred to24.11.2015.

noted that firm's reply dated

NC noted that this case listed in this meeting due to some technical error. This case is
deferred lo 10.11.2015.
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ireminderto DEIT to expedite comments. Case is deferred to24.l1.2015.

P釘けName:AYAAPPA CNC
PVT.LTD,

Mcet No/Date:14/80¨

ALC2/2015
13.10.2015

臨蕊蔦
Decision: The committee noted that firm's reply dated 26.08.2015 has been sent to MSME on

14.09.2015 forcomments. Case is deferred to24.11.2015.

日c.No/DtteЮ 210202766~扇 fer

t to them on 13.08.201 5 and decided to send reminder to the firm to furnish reply.
is deferred to 24.11.2015.

Case No.:1/4/80‐ ALC2/2014
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Meet No/Date:14/80-

ALC2/2015
13.10.2015       -ICaseNo.:43/14/80‐

ALC2/2014[any Name:BEML LIMITED,~

,  ′

LTD.

4

Name:STERLITE No/Date:14/80-

5

1/80/050/00183/AM15/

The Committee noted that the firm's reply has been sent to DEIT on 06.01.2015 for
and reminderto DEIT was issued on29.04.2015 to expedite comments and decidedto send

No.:22/8/80‐ ALC2/2014 Name:TEXMACO UGL
PRIVATE LIMITED.

No.:41/14ノ 80‐ ALC2/2014 Name:BEML LIMITED,

13.10.2015

10104231

14

Decision: The committee noted that firm's reply dated 12.10.2015 has been sent to DHI on 13.10.2015

,fo. co.ments. However, DHI has desired for copy of amended licence from the firm along with
tseparate covering letter for each licence for examination and comments. The same is being called for by
rDGFT from the firm through email. Case is deferred to24.11.2015.



Lic.No/Date:0710104233

20.05.2014

separate covering letter for each licence for examination and comments. The same is being called for by
DGFT from the firm through email. Case is deferred to 24.11.2015.
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IRAInaytakefurtheractionaccordingly.
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iated 12.10.2015 has been sentto E)HI on 13.10.20151iated 12.10.2015 has been sentto E)HI on 13.10.20151
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〕d to 24.11.2015.                              |

「 ICaseNo.:1/11/80-ALC2/2014

127

Decision: The committee noted that MSME has informed that the reply submitted by the firm is

incomplete/inappropriate and norms cannot be fixed based on the information furnished by the firm
reply. Therefore, NC decided to reject the case with direction to the firm to pay applicable custom duty
with interest for EODC.
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14/80-ALC2/2014 1Pψ Name:B「ML LII

IHO File 蔑6帥y囮 麒 蕊 戸    ~臨 11115

i 、.′ :■ス

HQ File

Decision: he committee noted that firm's reply dated 12.10.2015 has been sent to DHI on 13.10.2015

comments. However, DHI has desired for copy of amended licence from the firm along with
rate covering letter for each licence for examination and comments. The same is being called for by

DGFT from the firm through email. Case is deferred to24.11.2015.

b I @lF"rry Nfi.'. sTERLITE ‐Meet No/Date:14/80¨     Status:

:01/80/050/00366/AM15/

rヽ

The committee noted that firm's reply dated 12.10.2015 has been sent to DHI on 13.10.2015

comments. However, DHI has desired for copy of amended licence from the firm along with

No。 :42/14/80‐ALC2/2014 Name:BEML LIMITED, No/Date:14/80¨

File

1/80/050/00363/AM15/

: he committee noted that firm's reply dated 12.10.2015 has been sent to DHI on 13.10.201 5;iSiU11こ IIC COHHHILLCC 110LCu tnat iH HI S ICPly uこ ιじu lz.lυ .乙υ lυ l14b υ●●Hう 011し Lυ ν lll υll l′ .lυ .4υ lυ

comments.Howevcr,DHI has desircd for copy of amended licence from the f11lH along withmcnls. Ho、 vCVCr, L′ Hl llaS uCSIrcu loI じoPy 01 ●Hlし1lucu Hし cHし o ll υ‖1 しH●  1 11 11l alυHる  w lLil

cove」 ng letcr for each liccncc for examination and comments.The same is being called for byl

from the firm through email. Case is deferred to24.l1.2015.
|
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Case No.:7/17/80‐ ALC2/2014

Decision: The Committee noted that the firm's reply has been sent to DEIT directly on 26.12.2.014 for
,comments. NC issued reminder to DEIT through E-mail dated 29.04.2015 followed by reminder on
r13.08.2015 and 28.09.2015 to expedite comments and decided to remind DEIT again to expedite
comments. Case is deferred to24.11.2015.

RLA File

:09/24/040/00169/AM15/

The Committee noted that firm's application has been sent to DHI on 31.10.2014 for
followed by reminder on 09.01.2015 and 02.07.2015 to expedite comments and decided to

the applicant to inform AA of same E.P rating ratified in the past as requested by DHI. The firm has

informed that its supply is to Garwara NTPC (Sl.No.a5) under deemed export category. Case is

ferred to 24.11.2015.

Status:
Deferred

Meet No/Date:14/80-

ALC2/2015
13.10.2015
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I lDecision: The Committee noted that the firm has not replied to the deficiency raised by DHI in the

I lfirm's application sent to them on 13.08.2015 followed by reminder on21.09.2015 and decided to send

I lfinal reminder to the firm to furnish reply. Case is deferred to 24.11 .20 I 5.

:  話   ~
~ICaseNo.:6/17/80‐

ALC2/2014

:01/80/050/00378/AM15/
「
~~

Decision: The Committee noted that the post personal hearing submission dated 25.08.2015 furnished
by the firm has been sent to DHI on 03.09.20 1 5 for examination and comments.
ase is deferred to 24.11.2015.

31器轟児5υ00418ハM百
Decision: The Committee noted that some clarification from the firm has been sought by MSME vide

il dated 12.10.2015 on their imporUexport items and decided to await reply from the firm.
is deferred to 24.1 1 .2015.

Date:24.11.2015

[IICiiil°

・:33/1711-ALC2/2014 Name:BHARAT HEAVY
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HQ File RLA File Lic.No/Date:0910060889 Defer
r:01/80/050/00405/AM l5l :0912410401002621AM151 ,26.08.2014 ,Dare:24.11.2015

Decision: The Committee noted that firm's application has been sent to DHI on 31.10.2014 for
,comments followed by reminder on 09.01.2015 and 02.07.2015 to expedite comments. Additional
information dated 07.09.2015 has also been sent to DHI on 17 .09.2015. NC decided to ask the applicant
to inform AA for the same E.P rating ratified in the past as requested by DHI. The firm has informed
that its supply is to Rajasthan Rajya Vidyut Nigam Limited under deemed export category.

ICaSe iS deferred to 24.H.2015.

further noted that DIP has raised fresh deficiency vide ID No. 12111412015-TSW37 dated 13.10.2015,
as under and decided to send it to the firm to furnish reply:- ,

Reply submitted by the firm vide their letter dated L8lOglzOtS has been perused. Firm has again,
bmitted information for import items at Si.No.5&1l and not information at Sl.No.5&1l of:

andard Deficiency Format. Accordingly′  firm may again be requested to submit information inl

spect of kems SI.No.5&1l of Standard Denciency Format′ export product wise reproducedi

r5)Weight Of eaCh Of the impOrted and indigenOus input′  Separately fOr eaCh expOrt   l

product′ for the purpose of matenal balancing.Net weight(Gross weight m† nus wastage) i

for each imported and indigenousinputin the export product may be indicated.Netweight  i

along with details of other imported input to be used in the resultant product and sought

to be imported/procured from sources other than the license, if any, may also be indicated.

(11) Detailed calculation as to how the quantity of raw material proposed for import has been

arrived at, including the net weight of components to be manufactured out of these
imported materials, wastages claimed at each stage of manufacturing with complete
justification and supported by documentary evidence/drawings etc.

L. ln application, net weight of import item at Sl. No. 2 has been indicated 9284.666 MT.

Whereas, as per information submitted vide letter dated 18/08/2OL5, weight of this import
item has been indicated as 25.934 MT and the same may be clarified and correct weight of this

item may be confirmed. 
I

For net weight of components to be manufactured from import item at Sl. No.22, details of I

components i.e. names of components with net weights thereof may be indicated. 
i

i

is deferred to 24.L1.2OL5. 
i

1         濡漂1衰理認
W´

´

「

「

〒

糖
た

ず

卜

1榊
:轡 D諄

鮮

酬鶴 併

1警
dl

1競脇高湿瓶流量 呼紙薦→
―

―

ヽ
一 一
                       

一
                 :

Decislon:The Conlmittee noted that reply dated 20.08.2015fumishedbythlllllllSinCOmplete.NCI



effect that the said goods are required for petroleum operations vide letter dated 20.06'2014. The

mittee decided to reiterate its earlier decision for the necessary document.

Committec also noted that h″ s GE India lndustriaI Private Ltd.wasissued an AA No.3110060945

J 30.10.2013 for supply of goods in connection with petroleum operations. In this regard, the firm

requested to produce an Essentiality Certificate issued by the Directorate General of Hydrocarbons.

Cominittee noticed that the f11lH has produced the requisite certiflcate issued by the E)irectorate

I of Hydrocarbons on 04.02.2014. The Committee decided that this position should be

ioned in the reminder to the firm. Accordingly, a letter was issued to firm on 02.01.2015 asking

them to furnish requisite DGHC Certificate. The firm has informed that its supply is to ONGC, Delhi

under deemed export category.
Committee further noted that the firm has submitted representations for certain Advance

Authorization requesting that they may be granted waiver from submission of the requisite certificate.

DGFT (DES-I) forwarded these representations to Policy VI Section of the DGFT for taking up the

with TRU, D/o Revenue, Ministry of Finance.
ase is dcfcrred to 13.10.2015.

i-
I lDecision: The Committee noted that the firm has not replied to the deficiency (raised by DHI vide UO 

i

I lNo.: (92y15-TSW (B) dated 20.04.2015 & 28.08.2015) letter sent to them 01 .09.2015 and decided to 
i

I lsend reminder to the firm to furnish reply. Case is deferred to 24 .l I .20 1 5. 
I

Decision: The Committee noted that firm's reply dated 19.05.2015 has been sent to MSME on
i03.06.2015 followed by reminder on 17.08.2015 and 28.09.2015 examination and comments and

| ldeCided to remind MSME again to expedite comments.Caseヽ deferred to 24.H.2015.

1稿児5α9“0″AM17~1鷺ち刷,OЮ0279ハMl夕
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Paty Name:MONTAN
,HYDRAULIK(INDIA)PVT

ILTD 翻

「

に
野
~

IRLA File
i:04/24/040/00168/AM15/ 津∬器“

4101""B鮨ち4劇2司
r-=-
iDecision: The Committee noted that firm's reply dated 19.05.2015 has been sent

| 1訂5a万iL 11。温五
“
じ」
‐
■二illtt ti‐薇blち 61:^ち語28.09.2015 exanlination and

i deCided tO remind MSME again to expedite comments.Case is deferred to 24.H.2015,

to MSME
comments
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型

一
蘊 蘊鸞
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[漑評面

tus:
Deferred

Defei ~~~
IDate:24.11.2015

rDecision: The Committee noted that earlier firm's application

lfor examination and comments. Case is deferred to 24.11.2015.
has been sentto DEIT on 17.09.2015

貯

夕    `

No/Date:14/80‐

10.2015

12.09.2014
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~



43

Pttw Name:BHARATHEAVY IMcetNoノ Date:14/80‐
ELECTRICALS LIMITED    ALC2/2015

1310.2015

:Decision: The Committee noted that firm's application has been sent to DHI on 01.06.2015 for
rexamination and comments. The firm has informed that its supply is to NTPC, New Delhi under
ideemed export category. Case is deferred to 24.1I .20 15.

器 品児50側
“

ハmα

~彫

刷 :υ00282ハmy~1需 癬
繭 画 面

ド
ロ制・К″佃5   

「
限ra14/80-~

Date:24.11.2015

誌。,腔蜃 へl｀百
~

耐 語絣 繭 耐 閉 蕊
eID No.30(H8)/15‐ ME dated 09.09.2015 has raised

I   I郷
漑 f楊 1需 評 三需 絆F扇

篇 面

ICase No.:20/4/80-ALC2/2015 Paty Name:ANGIPLAST
PRIVATE LIMITED

1器轟掲5υ00091ハM61跳ち刷,OЮ0478ハMly      lil____i
I lDecision: The Committee noted that copy of the deficiency letter dated I1.06.2015 and reminder dated 

I

I 113.08. 2015 again sent to the firm on 13.10.2015 through e-mail to furnish reply urgently. 
I

i lCase is deferred to24.ll.2}l5. _ l

Case No.:3/8/80‐ ALC2/2015 ParfyName: L&T-MHPS
TURBINE GENERATORS
PRIVATE LIMITED

Ｆ
晩

ぽ

―
HQ Filc

:01/80/050/00109/AM16/ 監λ馳OЮЮ
"晨
Ⅲy ~1翻器

α
“
Ю
"4808

No.:32/4/80‐ ALC2/2015

肝
~脇
乳α∝釧0ハⅢ夕 Lic.No/Date:0310794514

11.03.2015

Decision: The Committee noted that the firm has not replied to the deficiency (raised by DHI vide UO
No.3 (l55yl5-TSW (By308 dated 12.08.2015) letter sent to them on 28.09.2015 and decided to send

rreminder to the firm to furnish reply. Case is deferred to 24.11.2015.

No.:2/8/80‐ ALC2/2015 ~"爵じ Name:L&T‐ MHPS

F皿滑淵早踏
T°RS 躙
赫~師
10794805

The Committee noted that the firm has not replied to the deficiency (raised by DHI) letter
to them on 28.09.2015 and decided to send reminder to the firm to furnish reply.
is defelTed to 24.11.2015。

13.10.2015



:14/80-

1器脇 50Ю0094/AMα  所 危鵬 υO“.晨剛 ダ

frcilxr.,lo7Cls0-llczztlrs -F"'tyN"rrre: - *- fia*tN"ru"terr+lri0- -ist"tr"I I iGEA ECOFLEX INDIA lALC2l20t5 lDeferred

I I Invr.rro. lt:.to.zots I

llHoFil. mffib.f* -
lsol,oUroroso/oo1l6/AMl6/ l:CRqarcaofii l6elAMls/ loo.oa.zors lDate:24.il.20r5

i@* lrtt.'
I lsent to them on22.09.2015 and decided to send reminder to the firm to furnish reply.
i lCase is deferred to 24.1I .201 5.

Decision:The Committee noted that the f11lH's application sent to C&PC on 01.06.20151%05.06.2015

followed by reminder dated 22.09.2015 for examination&comments.Case is deferred to 24.H.2015.

Paty Name:NETAFIM
IRRIGAT10N INDIA

IPVT.LTD.

臨 蔦
Decision: The Committee noted that the firm has not replied to the C&PC deficiency letter sent

irectly to them on 01.07.2015 followed by DGFT reminder on 28.09.2015 to furnish reply and decided
to send final reminder to the firm to expedite reply.
is deferred to 24.11.2015.

IDecision:The Conll■ ittee notcd that RA and fIIIn has been requested to send complete application of

the■ lHl on 13.08.2015 followed by renlinder on 28.09.2015 and decided to renlind RA and fllHito send

complete application immediately.Case is deferred to 24.H.2015.

1境tiliO/00007/AMlα 悧器“
4∞綱И3面

ЪM16/

Decision: The Committee noted that firm's application has been sent to MSME on 17.07.2015 for
examination and comments followed by reminder on28.09.2015 and decided to remind MSME again to
expedite comments. Case is deferred to24.l1.2015.

Lic.No/Date:0710107931

25.03.2015 Date:24.11.2015

Case No.:68/8ノ 80-ALC2ノ 2015 Meet No/Date:14/80-

13.10.2015

財
12

13.102015

ALC2/2015

No。 :58/8/80¨ ALC2/2015 Party Name: TITAN No/Date:14/80‐

ANY LIMITED,

File RLA File

:07/24/040/00001/AM16/
10108038

1/80/050/00164/AM16/

No。 :76/8/80‐ ALC2/2015 Name:MAKSTEEL WIRE No/Date:14/80-

P.LTD
Status:
Deferred

10.2015



Pa=y Namc:H L E ENGINEERS
PVT LTD,

阿m∬
IApproved

1悧鼎
α釧∞・・9「

Decision : The committee decided to ratiff the norms based upon the written comments of DIPP vide

54 ,ID No.l2ll l4l2015/TSWl54 dated 13.10.2015 as under:-
1. Net weight of 12.55 MT may be specified with quantity of export product.

2. Word 'Relevant" may be prefixed with the description of import items at Sl. No.2, 3 & 5

and their quantities may be allowed as 1.05 Kgs./Kg. content in export item.

3. lmport items at Sl. No. 1 & 4 may be deleted.

RA may take further necessary action accordingly.

F;rty n"me,sorll. oll- rool-s
IINDIA PVT LTD(FORMERLY
lelrpRorr-

Decision: The Committee noted that DHI has provided comments on the subject authorization. The:
firm's supply of goods is to Algeria under physical exports. The Committee decided to defer the case I

for further deliberation. Case is deferred to 24.11.2015.

Case No.:16/8/80-ALC2/2015

:01/80/050/00083/AM16/

Case No.:18/4/80-ALC2/2015

翻

「

直~町
~町
 |"臨

蘊蕊蔦7~隔蕊蕊蕊下
~1翻
器Cけ

Decision: The Committee noted that DIPP representative present in the meeting has raised deficiency

in the firm's application as under and decided to send it to the firm to furnish reply:-
"Sl.No.3, 4, 5, & I I (Export Product Wise) of Standard Deficiency Format.

ase is deferred to 24.1 1 .20 1 5.
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56

No.:12/4/80‐ ALC2/2015

File Filc 10393918
11.2015

Name:BRIJBASI HI No/Date:14/80-

UDYOG LTD.
13.10.2015

囮 面蕊
lDecision: The Committee noted that MSME representative present in the meeting has informed that

ithe firm is importing Chassis in semi knocked down condition from abroad which is similar to that of
rM/s Globe Hi-fab whose case has been referred to PC-IV Section to confirm whether such imports are

radmissible as per Foreign Trade Policy and has recommended to seek comments from PC-IV Section

,accordingly. case is deferred to24.11.2015.

:01/80/050/00089/AM16/

Name:SHIV INDUSTRIES

1苫X猫甘
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ID No.12ll l4l2015/TSW/58 dated 13.10.2015 as under:-

1. lmport item at Sl. No. 1 may be allowed as 1.01 mtr./mtr. content in export items at Sl. No.1,

2&3.
2. lmport item at Sl. No. 2 may be allowed as 1.01 mtr./mtr. content in export items at Sl. No.4,

s&6.
Quantity ofirnport item at SIo No.3 may be a‖ owed as 480000 Nos.on net to net basis with

accountability clause in export items at Sl.No.1′ 2&3.
lrnport :tem at S:. No. 4 may be a‖ owed as 280000 Nos. on net to net basis with

accountab‖ ity clause in export items at SI.No.4′ 5&6.
Quantky ofimport kem at SIo No.5 may be allowed as l.05 Kgs./Kg.content in the export

items at S:.No.1′ 2&3.
Quantky ofimport Lem at Sl.No.6 may be allowed as l.05 Kgs./Kgo content in the export

items at SI.No.4′ 5&6.

RA may take further necessary action accordingly. 」

3.

4.

5.

6.

|:i:|::::lili::ilii:|

60

lD".tril Th"{o.*itt"" not"; capc * or^oq20l5 f".l
examination and commelrts. Case is deferred to24.11.2015.

Status:
Deferred

The committee noted that DIPP vide ID No.12/114/2015/TSW/60 dated 13.10.2015 has

deficiency in the firms application as under and decided to send it to the firm to furnish reply:-
1'. lnformation in respect of Sl. No. 6 & 9 of Standard Deficiency Format-export product wise.
2. Brass Bar blank size and weight thereof supported by size & weight of component to be
manufactured― export prOduct wise.

3.  Cutting a‖ owance and end cutt:ng loss on brass bar.

Case is deferred to 24.11.2015.

Case No.:70/8/80‐ ALC2/2015

町

=騒
欝ll晶7oT猟
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賠力淵α∞“

5晨mα  躍器α"Ю"“"
on: The committee decided to ratif, the norms based upon the written comments of MSME vide

D No.30 (134y15-ME dated 21.09.2015 (copy to be sent to firm and RA).

RA may take further necessary action accordingly.
|

「 F
No.:14/8/80‐ ALC2/2015

14
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No.:77/8/80‐ ALC2/2015 Namel MOTHERSON No/Date:14/80‐

SYSTEMS LTD., 5

13102015

1聯航50Ю0222/AMlα
10393959

IALC2/2015
13.10.2015



:IRAmり 協ke m■her necessav actiOn accordhgり .

iDecision: The commiuee noted that the firm has not replied to the DIPP deficiency letter sent to them

1on21.09.2015 and decided to send reminderto the firm to furnish reply. Case is deferred to24.11.2015.

zat:on No.3210045950 dated 29.10.2010 ratified in NC meeting No.39/1l dated o8.03.2011:

Description and quantities of export product may be specified as under:

111、
||

‐Case No.:17ノ 4/80¨ ALC2/2015

Parts of Centrifugal Pumps (Side Channel Pumps) AlSl 304Gr namely

Name:DEE No/Date:14/80-

ENGINEERS 15

The committee decided to ratifl the norms based upon the written comments of DHI vide
No. Nil dated 13.10.2015 (copy to be sent to firm and RA).

No.:74/8ノ80‐ALC2/2015 No/Datc:14/80¨

15

The committee noted that the firm has not replied to the C&PC deficiency letter
。No.46011/64/2014-PC― II dated ll.09.2015 and decided to send rerninder to thc fliHl to furnish reply.

is dcfcrrcd to 24.11.2015

No.:8/4/80‐ ALC2/2015 Name:AQUASUB

町

~|

一
　

α 閉脇蕊而
~圏
需繭而

65113∫
ll:50/00210/AM16/    llttfl:0/00058/AM16/     圏

e:0310795758

The committee decided to ratif the norms based upon the written comments of DIPP vide
No.l2ll l4l20l5lTSW/66 dated 13.10.2015 as under:-

Advance Authorisation may be ratified as under on repeat basis as per firm's Advance



{in Nos.) 〔in Kgs。 1

lmpeller Assembly -2 M3 4001282 128000 16′000

lmpeller Assemblv -4 M3 4001284 128000 15,616

lmpellerAssembly-8 M3 4001286 96000 15,168

lmpeller Assemblv - 16m3 - 8" 4032355 5760 1′ 526

lmpeller Assembly -30m3 - 8" 4032357 2400 874

Stage casing assembly w/o return guide

vane&withPTFE-1M3
4067006 1680 228

Stage casing assembly w/o return guide

vane & with PTFE -214M?

4001266 57600 8′ 986

Stage casing assembly with return guide

vane&withPTFE-8M3
4001268 12000 2′ 100

Stage casing assembly with return guide

vane & with PTFE - 16m3 - 8"
4032337 2240 860

Stage casing assembly with return guide

vane & with PTFE - 30m3 - 8"
4032339 1152 486

Stage casing assembly with return guide

vane & with PTFE - 1m3
4067004 1680 417

Stage casing assembly with return guide

vane & with PTFE -2l4Mg
4001270 57600 15,149

Stage casing assembly with Return

suide vane & with PTFE - 8 M3

4001272 12000 3′468

Stage cas:ng assennbly with Return

guide vane&with PTFE-16M3_8″
4032341 2240 1′ 413

Stage casing assembly with Return
guide vane & with PTFE - 30 M3 - 8"

4032343 864 636

Bush stage casing with Return guide

vane&withPTFE-LM3
4067012 1680 433

Bush stage casing assembly with
Return guide vane & with PTFE - 214 M3

4001274 5760 1′ 653

Bush stage casing assembly with Return
guide vane & w/o PTFE - 8 M3

4001276 4800 1′ 459

Bush stage casing with Return guide
vane&PTFE-16m3-8"

4032347 1680 1′ 164

Bush stage casing assembly with Return
guide vane & PTFE - 30m3 - 8"

4032349 1680 1′341

Upper stage casing with Return guide

vane&wヒ h PttFE-2/4M3
4005366 10800 3′ 953

Upper stage casing with Return guide

vane&with P丁 FE-8M3
4005368 6912 2′ 564

Upper stage casing with Return guide
vane & w/o PTFE - 1m3

4066998 6912 2′ 364

Upper stage casing with Return guide

vane&w/o PTFE-2/4m3
4001260 8100 2′ 770

Upper stage casing with Return guide
vane & w/o PTFE - 8m3

4001262 2160 734

Upper stage casing with Return guide

vane&w/o PTFE-16m3-8″
4032351 2304 1,288

Upper stage casing with Return guide

vane&w/o PTFE-30m3-8″
4032353 864 541

16 漿
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167l,or)toloso/oor40/AMr6/ l3t/$fiaulootl/AMt6/ los.os.zors lDate:24.u.zors 
I

I lDecision: The committee noted that the firm has not replied to the deficiency ii"ii.a Uv oiiij rctt.il
i lsent to them on 13.08.2015 followed by reminder on 21.09.2015 and decided to send final reminder to 

I

i lthe firm to expedite reply. Case is deferred to24.l1.2015. _ _l

Decision: The committee decided to ratifu the norms based

ID No.l2l114l20l5lTSW/70 dated 13.10.2015 as under:-
upon the written comments of DIPP vide

1. Net Fabricated weights of export items at Sl.No.1′ 2′ 3′ 4

51.7 MT′ 19 ML and 31.37M丁 &47.56 Mtt respectively.

2. Quantities of import items at Sl. No. 1 to 4 may also be specified as 10 Nos., 21 Nos.,

& 4 Nos. respectively in addition to their weights. 
I

3. Weights of import items at Sl. No. 1, 3 & 4 may be allowed as applied for inclusive of a.77 %'1

I

& 5 may be specified as 202 MT, i'l

I

cified as 10 Nos., 21 Nos., 4 Nos. i

Case No.:4/4/811‐ ALC2/2015

17

Spacer 2/4 m3 300000 1500

Spacer 8m3 250000 1500

Total: 1112868 106,192

be

Name:GREAT00
INDIA PRIVATE

鵬掲5的∞Ъハmα
~開
鵬α∞∝3ハmα

The committee noted that the firm's reply dated 28.08.2015 has been sent to MSME on
13.09.2015 for examination and comments. MSME has informed that the reply is incomplete.

, NC decided to send reminder to the firm to furnish complete reply.

No.:5/4ノ 80-ALC2ノ 2015 Name:GREAT00
INDIA PRIVATE

The committee noted that the firm's reply dated 28.08.2015 has been sent to MSME on
13.09.2015 for examination and comments. MSME has informed that the reply is incomplete.

NC decided to send reminder to the firm to furnish complete reply.

¨冊凡C2/2015 焉 Y雫撚…
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嘉而葛而葺高話薩:m at sl.No.2 mav bea!lowed as applied fori.e.2120 Kgs..
|

5. Word "Relevant" may be prefixed with the descriptions of import items at Sl. No. 5 & 6.

6. Quantity of import item at Sl. No. 5 may be allowed as L.04L7 Kgs/Kg. content in the export
products as claimed by the firm.

7. Quantity of import item at Sl. No. 6 may be allowed as 50768 Kgs. as 1.O4L7 Kgs/Ke. content in

the export products as claimed by the firm.
8. Quantities of import items at Sl. No. 7 Io 24 may also be specified as 7 Nos., 17 Nos., 6

Nos., 2 Nos.,S Nos.,45 No., 28 No., 9 Nos.,4 Nos., L No., 5 Nos.,3Nos.,3 Nos., 1 No., 7 Nos, 2

Nos., 7 Nos. & 1 No. respectively in addition to their weights.

9. lmport items at Sl. No. 7 to 25 may be allowed on net to net basis with accountability clause.

10. Total quantity of import items at Sl. No. 25 to 31(Electrodes) put together may be allowed as

3877 Kgs.

Quantity of import item at Sl. No. 32 may be allowed as 2632 Kgs.

Quantity of import item at Sl. No. 33 may be allowed as applied for i.e. 8000 Kgs.

Total quantity of import items at Sl. No. 34 & 35 put together may be allowed as 2632 Kgs.

Quantity of import item at Sl. No. 36 may be allowed as 867 Kgs.

Quantities of import items at Sl. No. 37 lo 42 may be allowed as applied for.

Quantity of import item at Sl. No. 44 may also be specified as 4 Nos. in addition to its weight.
lmport items at Sl. No. 43 & 44 may be allowed on net to net basis with accountability clause.

RA may take further action accordingly.

11.

12.

13.

14.

15.

16.

17.

|  IRAmaytakefurtheractionaccordingly.

「
|

1. Net Empty weight of export item may be specified as 39 MT.
2. Word "Relevant" may be prefixed with the descriptions of import items at Sl. No. 1 & 2.

3. Quantities of import items at Sl. No. 1 & 2 may be allowed as 1.0204 Kgs/Kg. content in the
export product as claimed by the firm.

4. Quantities of import items at Sl. No. 3, 4 & 5 may be allowed as applied for i.e. 850 Kgs., 850
Kgs. & 60 Kgs. respectively.

5. Quantity of import item at Sl. No. 5 may be allowed as 164 Kgs.
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|  IRAmaytakefurtheractionaccordingly.

f E*x*rvtvgo-tYcazots lF"rtyN*r.rcLoBAL 
-|MeetN"lDate'.rLthC- 

-$trtr* -

i i jeNencv FooD INDUSTRIES IALC2l201s lApproved

i I lrvr.lro. ltr.to.zots I

I ,EQFI" - 
-lRLAFl. 

-- lli"M/Dut"o8r0r3r42
I l:01/80/0so/oor2u{M,t6t l:08t2afia0fi0013/AMl6/ lr r.os.zots 

I

l?l "."ttI IID No.l2ll l41201s/TSw/71 dated 13.10.2015 as under:-

I I Advance authorization may be ratified as per SION C-829 of Engineering Products.li

18 町
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~     Ec22015 
獨呻 Namc MITA N】r~~― 轟 3高IMcet No/Date:14/80‐

|:薔|

VATE LIMITED LC2/2015
13.10.2015

一

IDecision:The COmmittee noted that the f1111l has not replicd to the denciency(raised

iSenttOthem on 12.08.2015 followed by reminder on 22.09.2015 and decided tO send
ithe ninito expedite reply.Case is deferred to 24.H.2015.

1金

雷

而 繭 画 面

1跳危淵 α00067Amα  Elm而
而

Decision: The committee decided to ratifo the norms based upon the written comments of MSME vide
No.30 (l35yl5-ME dated 21.09.2015 (copy to be sent to the firm & RA).

RA may take further action accordingly.

B諸ち鋼囲5
by MSME) letter
final reminder to

Date:24.11.2015

on 20.07.2015

remind MSME

Case No.:17ノ 8/80‐ ALC2/2015

孵 … 町 撚…1

IDeferred

鰈
赫

Case No.:19ノ 8/80‐ ALC2/2015

F設器棚IwA

76

|

RA may take further action accordingly.

西

jMeet No/Date: l4180-

',arcz/zot5
r13.10.2015 町

|

Ч
Ｉ
壼

V

ICase No.:23/8/80‐ ALC2/2015 ,Party Name:FINEFIT SEAT コ

f

No.:18/8/80‐ ALC2/2015 Name:BOYSEN INDIA

File              lRLA File             lLicoNo/Date:0510394277
1/80/050/00124/AM16/      1:05/23/040/00017/AM16/       11805.2015

Lic.No/Date:0510394296

19.05.2015

UO No. Nil dated 13.10.2015 (copy to be sent to the firm & RA).

19



Ｆ
Ｉ
‐
―
―
―
ト

Decision:The Cornmittee notcd that C&PC videtheir OM No.46011/65/2015-PC― II dated 09.09.2015

provided comments.NC observed that wastage allowed is to the higher side and decided to ask the

A to confirm the wastage allowed to the firm. Case is deferred to 24.1I .201 5.

iDecision: The Committee noted that the firm's application has been sent to C&PC on 15.07.2015

lfollowed by reminder on 28.09.2015 for examination and comments and decided to remind C&PC

lagain to expedite comments. Case is defened to24.11.2015.

町   ■11

l-lcr*N""s0/s/s0-ALC2/201s F",tyN;*"lND$PHrNx ffifstrtr" 
I

I i-- ipRdctstott Lto., llLczt2ots loererreo iI I I 1r3.r0.20r5 I I

lmlRLAFr. @lD"r.. --l
i8l i'ovaolos0/00156/AMl6/ i:22t24/040/00004/AMr6/ izs.os.zots ioate:z+.t 1.2015 

iII
I lsent to them on 21.09.2015 and decided to send reminder to the firm to expedite reply. 

I

1 lCase is deferred to24.11.2015 
I
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The Committee noted that MSME宙 de UO No.30(113)/15-ME dated 07.09.2015 has raised

in the firm's application and decided to send it to the firm to furnish reply.

is deferred to 24.11.2015.

No.:25/8/80‐ ALC2/2015 Name:KDR FORGINGS
.LTD.

131/AM16/

The Committee noted that the firm has not replied to the deficiency (raised by DIPP) letter

to them on 28.09 .201 5 and decided to send reminder to the firm to expedite reply.
is deferred to 24.ll.2015.

No/】Date:14/80‐

10135351

19/AM16/

No。 :1ノ5/80-ALC2/2015 Name:LAXMI No/1Date:14/80‐

MOULDS&
ENGG P.LTD. 13.10.2015

1悧器
αmm“%9

13.10.2015



iDecision:The COmmittec noted that C&PC宙 detheir OM No.46011/35/2011-PC― II dated 30.09.20151
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,Case No。 :35/8/80-ALC2/2015

II131(3両БttI≡b送両o394364
127.052015

RLA File

:05/23/040/00038/AM16/

the firm's application has been
for examination and comments

sentto MSME on 16.07.2015
and decided to remind MSME

: The Committee noted that the firm's application has been sent to MSME on 0l .09.2015 for
ination and comments and decided to remind MSME to expedite comments.
is deferred to 24.1 1.20 I 5.

Case No.:21/8ノ 80‐ALC2/2015

The committee noted that DIPP vide ID No.12/114/2015/TSW/88 dated 13.10.2015 hasl
provided comments.However,NC observed that value of imported and indigenous inputs in exporti

itern is more than the valuc of exOorts.NC decidcd to ask the flrm&RA to clari～ the reason behind it.|

」

I iHo Fil. 
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-fli;N"/D"tr0sl0rsa+3a 

ID"f* -----l
i87 i:orltolosotoot26tAMt6t i:051231040100036/AMl6/ iOr.oo.zots lDarc:24.tl.201s i

I ffi r"t"d th"t th" fl". h*-"t *plt"d t" th" d"f"t"r"y (r"t."d by DI{D i;.*l
I lsent to them on 21.09.2015 and decided to send reminder to the firm to expedite reply. 

I

i]cur.isdeferredto24.ll.20l5 ___l

is more than the value of exports. NC decided to ask the firm & RA to clariff the reason behind it.

to expedite comments.
is deferred to 24.11 .201 5.

No.:57/8/80‐ ALC2ノ2015 Name:MINDA SILCA

諄撚…
Filc

1/80/050/00163/AM16/

Name:DONALDSON No/Date:14/80‐

FILTER SYSTEMS
.LTD.,

lLi"N"/D"t"f5 10394381 
*

l/AMl6/ IZ8.OS.ZOrS

The Committee noted that the firm's application was sent to DEIT on 23.09.2015 for
and comments and decided to remind DEIT to expedite comments.

is deferred to 24.H.2015.

No.:20/8/80-ALC2/2015 Namel BEST KOKI

LTD.

No.:22/8/80‐ ALC2/2015

File

Case

‐86 1/80/050/00128/AM16/
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ALC2/2015
13.10.2015



is deferred to 24.1

Case No.:11/11/80‐ ALC2/2015 Party Name:SARTORIUS
STEDIM INDIA PVT.LTD.

Meet No/Date:14/80-

ALC2/2015
13.10.2015

89

Decision: The Committee noted that DIPP vide ID No.12lll412015-TSW/89 dated 13.10.2015 has

raised deficiency in the firm's application as under and decided to send it to the firm to furnish reply:-

1. lnformation in respect of ltem at Sl .No. 4 & 5 of Standard Deficiency Format-export product

wise.
2. lnformation in respect of ltem at Sl. No. 11 of Standard Deficiency Format in respect of import

items from Sl. No. 82 to 86 & 94 to 96.

3. For net weight of components to be manufactured from import item at Sl. No. 96, details of

components with net weights thereof may be indicated.
is defelTed to 24.11.2015。

Case No.:6/11/80-ALC2/2015
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Case No。 :7/11/80-ALC2/2015

轟II蔦
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,11.2015.

ion: The committee decided to ratifu the norms based upon the written comments of DHI vide
No. Nil dated I 3. I 0.20 I 5 (copy to be sent to firm and RA).

RA may take further necessary action accordingly.

HQ File

:01/80/050/00137/AM16/

RLA File

:05/23/040/00082/AM16/

LIMITEDCase No.:63/8/80-ALC2/2015  Party Name:TIL

HQ File

:01/80/050/00169/AM16/

Lic.No/Date:0210205871

22

09.06.2015

壼  マ

1器脇5υ002掟lmα

‐Case No.:31/8/80‐ ALC2/2015

PartyName: L&T-MHPS No/Date:14/80-

BOILERS PVT LTD
13.102015

10796450

The committee decided to ratiff the norms based upon the written comments of DHI vide
No.Nil dated 13.10.2015(copy tO be sent to the f11111&RA).

may take further action accordingly.

Name:L&T‐ MHPS No/Date:14/80-

GENERATORS
ATE LIMITED 13.10.2015

File

Name:DEE No/Date:14/80‐

LTD. 13.10.2015

10394474



Decision: The Committee noted that the firm's reply
for examination and comments and decided to remind l

Case is deferred to 24.1I .2015.

05.09.2015 has been sent to DHI on 14.09.2015
DHI to expedite comments.

|

ICaseNo。

:30/8/80-ALC2/2015

「
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l鷺危監 ν000り晨M附

IMcetNo/D轟114/80‐

IALC2/2015
113.10.2015

ILic.No/Date:0510394512
■0.06.2015

IDecision:The committee decided to ratitt the nOlllis baSed upon the written comments ofDIPP宙 de
lID No.12/114/2015/TSW/94 dated 13.10.2015 as under:―

1. Net fabricated weights of 135 MT & 125 MT may be specified with export items at Sl. No. 1

& 2 respectively.
2. Word "Relevant" may be prefixed with the description of import items at Sl. No. 1 to 4.

3. Quantities of import items at Sl. No. 1 to 4 may be allowed as 1.0417 Kgs/Kg. content in the
export products as claimed by the firm.

4. Quantities of import items at Sl. No. 5 & 6 may also be specified as L0 Nos., 2 Nos.,

respectively in addition to their weights.
5. lmport items at Sl. No. 5 & 6 may be allowed on net to net basis with accountability clause.

6. Quantities of import items at Sl. No. 7 to 10 may be allowed as applied for i.e. 2000 Kgs.,

2000 Kgs., 3000 Kgs. & 200 Kgs. respectively.

RA may take further action accordingly.
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RLA File

:05/23/040/00096/AM16/

Decision : The Committee noted that the firm has not replied to the deficiency (raised by MSME)
letter sent to them on 13.08.2015 followed by reminder on 22.09.2015 and decided to send final:

inder to the firm to furnish reply. Case is deferred to 24.11.2015.

IPa“y Name:ISGEC HITACHI

IZOSENLIMITED
|

IRLA F‖ e

105/23/040/00040/AM16/

,Case No.:4/ll/80-ALC2/2015 rParty Name:GODREJ &
BOYCE MFG CO LTD.,

D No.12l1l4l20l5lTsWl97 dated 13.10.2015 as under:-
1. Net Empty weight of each export product at Sl. No. 1, 2
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諄撚…
Status:
Approved

: The committee decided to ratifu the norms based upon the written comments of DIPP vide

Case No.:33/8/80‐ ALC2ノ2015
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&3 may be specified as 188.782 MT.

10394521

No/Date:14/80-

13.10.2015

File

1/80/050/00139/AM16/

ギ1年



Net Empty weight of each export product at Sl. No. 4, 5 & 6 may be specified as 55.74 MT.

Word "Relevant" may be prefixed with the description of import items at Sl. No. 1 & 5.

Quantity of import item at Sl. No. 1 may be allowed as 700335 Kgs. inclusive of 12.3

after taking 1/3'd recovery from scrap.

Quantity of import item at Sl. No. 2 may be allowed as 158 Nos. on net to net basis.

weight of this item may be as applied for i.e. 67536 Kgs. inclusive of 3 % wastage.

Quantity of import item at Sl. No. 3 may be allowed as 3 Nos. on net to net basis.

‐Case No.:29/8/80-ALC2/2015 Partv Name:BIRLA
FURUKAWA FIBRE OPTICS

:_t._..

器轟児5υ00135ハMlα  酢ち刷ioЮ001vAMlα

２

３

４ % wastagr

Duty free

Duty free

weight of this item may be as applied for i.e.278 Kgs. inclusive of 3% wastage.

7. Quantity of import item at Sl. No. 4 may be allowed as 6 Nos. on net to net basis. Duty free

weight of this item may be as applied for i.e. 40 Kgs. inclusive of 3 % wastage.

8. Quantity of import item at Sl. No. 5 may be allowed as applied for i.e.

3 % wastage .

5989 Kgs. inclusive o

9.Quanttties of import■ ems at SI.No.6′ 7&8(welding Consumabies)mav be allowed as applie(

fori.e.10154 Kgs.each.Tori.e.■ u■D4 氏g5。 eaCn.

10。 Quantities of import items at Sl.No.9&10

for ioe.13507 Kgs.each

RA may take further action accordinglv.

Decision : The Committee noted that the firm has not replied to the deficiency (raised by
sent to them on 04.08.201 5 followed by reminder on 21.09.2015 and decided to send final
,the firm to furnish reply. Case is deferred to24.11.2015.

DIT) letter
reminder to

Status:
iDeferred

Defer
Date:24.11.201599
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IDecision: The Committee noted

i01.10.2015 has provided comments.
lflrm.Casc is dcferrcd to 24.11.2015.

that C&PC 宙de
NC decided to ask

their OM No.4601
the TA to claritt the

1/60/2015¨ PC¨II dated

wastage aHowed to the

Case No。 :38/8/80-ALC2/2015

■01

1HQ File

Party Namc:ISGEC HEAVY
ENGINEERING LIMITED

|

RLA File

24

Lic.No/Date:0510394578

No/Date:14/80¨

ATE LIMITED, 13.10.2015

1710006131

11.06.2015

: The Committee noted that the firm has not replied to the deficiency (raised by DIPP) letter
to them on 28.09.2015 and decided to send reminder to the firm to furnish reply.
is dcfcrred to 24.‖ .2015.

No/Date:14/80-

13.10.2015



卜01/80/050/00144/AM16/   1:05/23/040/00071/AM16/   116.06.2015     ~~IDtte24.H.2015卜01/80/050/00144/AM16/   1:05/23/040/00071/AM
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Status:
Deferred

The Committee noted that the firm has not replied to the deficiency (raised by DIT) letter
to them on 27 .07 .2015 followed by reminder on 21.09.2015 and decided to send final reminder to

he firm to furnish reply. Case is deferred to 24.11 .20 I 5.

F…
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RLA F‖ e

:05/23/040/00084/AM16/

Decision : The committee decided to ratifo the norms based upon the written comments of DIPP vide
ID No.l2l11412015/TSW/103 dated 13.10.2015 as under:-
1. Words "Purity 99 % & containing t224 Kgs. of Carbon Molecular Sieves" may be suffixed with

the description of export item.
2. "UOM" of import item may be corrected as "Kgs."
3. Quantity of import item may be allowed as applied for i.e. \224 Kgs. on net to net basis.

may take further action accordingly.

14/80-
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諄撚… 胃戸
fer

Date:24.11.2015

Decision : The Committee noted that the firm's application has been sent to MSME on 28.09.2015
for comments and decided to remind MSME to expedite comments. Case is deferred to 24.11 .20 I 5.
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:01/80/050/00149/AM16/

Case No.:65ノ 8/80‐ ALC2/2015 Pa■y Name:JAYANITA
EXPORTS PVT.LTD

:01/80/050/00171/AM16/

一
　

　

　

〇６

:01/80/050/00225/AM16/

25

No/Date:0510394580
16.06.2015

Mcet No/Date:14/80¨

ALC2/2015
13.10.2015

17.06.2015

: The Committee noted that the firm's application has been sent to C&PC on 28.09.2015 for
and decided to remind C&PC to expedite comments. Case is deferred to 24.11.2015.

N"r lS/1 1/S0-ALC2/201 5 lFatty N".u''IOGESHWAR
ENGINEERING PVT LTD

File File

1/83/040/00035/AM16/



Decision : The Committee noted that the firm's application has been sent to MSME on 27.08.201 5

comments and decided to remind MSME to expedite comments. Case is deferred to24.11.2015.
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Lic.No/Date:0510394648 lDefer

Decision:The Committee noted that the flllll has not replied to the deflciency(raiSed by DIPP)letter

sent to them on 21.09.2015 and decided to send reminder to the firm to furnish reply. Case is deferred

to 24.11.2015.

躙 ギ
洲5薦

ICase No.:54/8/80¨ALC2/2015

HQ File

:01/80/050/00160/AM16/

Name:SMC
EUMATICS(INDIA)
PRIVATE LIMITED

RLA File

:05/24/040/00111/AM16/

Mcet No/Date:14/80‐

ALC2/2015
13.10.2015

Datc:24112015

110

Lic.No/Date:0510394669 1Defer

Decision : The Committee noted that DIPP vide ID No.l21114/2015-TSW/l l0 dated 13.10.2015 has

raised deficiency in the firm's application as under and decided to send it to the firm to furnish reply:-
7. lnformation in respect of Sl. No. 4 of Standard Deficiency Format-export product wise.

2. Brass Bar blank size and weight thereof supported by size & weight of component (Body B) to
be manufactured - export product wise.

3. Cutting allowance and end cutting loss on brass bar.

Case is deferred to24.11.2015.

:05/24/040/00131/AM16/

Meet No/Date:14/80-
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Name:ZENITH No/Date:14/80-

PVT LTD。 ,
5

3.10.2015

10108399

10394667



,Decision: The Committee noted that the firm's application has been sent to C&PC on20.07.2015
,comments and decided to remind C&PC to expedite comments. Case is deferred to24.11.2015.
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112 RLA File

:05/24/040/00132/AM16/

: The Committee noted that the firm's application has been sent to C&PC on 20.07.2015 for
ments and decided to remind C&PC to expedite comments. Case is deferred to 24.11.2015.

I Case No. :41 18180- ALC2l20l5

HQ File

:01/80/050/00147/AM16/ 1職λ酬:υO∝ OαAM16/
lDecision : The Committee noted that the firm's application has been sent to MSMi on20.07.2015
lfor comments and decided to remind MSME to expedite comments. Case is deferred to 24.1I .2015.

HQ File

:01/80/050/00148/AM16/

,Decision : The Committee noted that the firm's application has been sent to MSME on 14.08.2015

tfor comments and decided to remind MSME to expedite comments. Case is deferred to 24.11.2015.
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F
e No.:45/8/80‐ ALC2/2015

RLA File

:05/23/040/00113/AM16/

Decision : The Committee noted that the firm has not replied to the deficiency (raised by MSME)
letter sent to them on 13.08.2015 followed by reminder on 22.09.2015 and decided to send final
reminder to the firm to furnish reply. Case is deferred to 24.1I .2015.

ICaSell°

・:52/8/80‐ AL(C2/2015

Decision : The Committee noted that the firm has not replied to the deficiency (raised by MSME)
letter sent to them on 28.09.2015 and decided to send reminder to the firm to furnish reply. Case is

to 24.ll.2015.

Case No.:53/8/80-ALC2/2015~~111::1:i:i「
::11::[「 :

ILic.No/Date:0710108419

:01/80/050/00172/AM16/

‐Case No.:42/8/80‐ ALC2/2015

:01/80/050/00151/AM16/

:01/80/050/00158/AM16/

卜QFne     lRLAFne
27 %

No.:66/8/80-ALC2ノ 2015

11.2015

98/AM16/
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Paty Namc:BOYSEN INDIA No/Date:14/80-

LIMITED
13.10.2015

10394692
ll.2015



1/80/050/00159/AM16/

Decision:The Committee noted th江 has not replied to
to send reminder toletter sent to them on 28.09.2015 and

deferred to 24.1 I .20 1 5.

Case No.:64/8/80‐ ALC2/2015 Parり NameIPYE T00LS
ALC2/2015
13.10.2015
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Decision : The Committee noted that DIPP vide ID No.12ll l412015-TSW/119 dated 13.10.2015 has

raised deficiency in the firm's application as under and decided to send it to the firm to furnish reply:-

7. Net weight of indigenous items in the export products.

2. lnformation in respect of Sl. No. 5 & 11 of Standard Deficiency Format, export product wise.

3. For net weight of components to be manufactured from import items at Sl. No.L, 2, 3 & 4,

details of components with net weights thereof may be indicated.
4. Detailed calculations for the quantities of import item at Sl. No. 8 supported by length and

number of pipes/tubes in the export products
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13.10.2015
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ised deficiency in the firm's application as under and decided to send it to the firm to furnish reply:-
122 7. Net weight of indigenous items in the export products.

2. lnformation in respect of Sl. No. 4, 5, 77 & 14 of Standard Deficiency Format, export
w:se.

4. Detailed calculations for the quantities of import items at Sl. No. 5, 8
details of components with net weights thereof may be indicated.
Detailed calculations for the quantities of import items at Sl. No. 5, 8 & 9 supported by length

「
ICaseNo.:38/11/80‐

AlLC2/2015
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HQ File

:01/80/050/00245/AM16/

:The Committee noted that DIPP vide ID No.12/114/2015-TSW/123 dated 13.10.2015 has

furnish reply:-deficiency in the firm's application as under and decided to send it to the firm to
1-. Net weight of indigenous items in the export products.

2. lnformation in respect of Sl. No. 5, 11 & 14 of Standard Deficiency Format, export product wise.

3. For net weight of components to be manufactured from import items at Sl. No.l- & 2, details of
components with net weights thereof may be indicated.

4. Quantities of import items at Sl. No. 3 & 9 to 12 in Nos. also in addition to their weights.

| :| ::薔器::|:llltl∫ lilti[ヽlユll∬ :le黒 ::lil』ldよ1°]l鴇 ::サ羊1:|:。 rted by length and

lcasei:111:][:1:ilililllifXpOrtproducts.

Mect No/Date:14/80‐

ALC2/2015
13.10.2015

Decision:The Committee notcd that DIPP vidc ID No.12/114/2015-TSW/124 dated 13.10.2015 has

ised deficiency in the firm's application as under and decided to send it to the firm to furnish reply:- 
I

i

1. lnformation in respect of Sl. No. 11 & 14 of Sta ndard Deficiency Format, export product wise. 
i

1-igl1"l*"5hti-l."1tg::i:'-1"-l'gl,{::y:diioT l'p9-1]l:i: lsr r\1 111 d:liil'l

隔麒 蕊薇」T~~冊1031雨96959 臨肩蔦:

123

鵬 島児5剛 Z6ハmα  ttλ ttυ00148ハmα  l冨 鼎

α

“

Ю

"の
ω

B鳶ち4‖ 2∝ 5

Case No.:39/11/80-ALC2/2015 Party Name: LARSEN &
TOUBRO LIMITED

29 %

Name:LARSEN& No/Date:14/80-

ITOUBRO LIMITED
13.10.2015

10796955

The Committee noted that DIPP vide ID No.12/114/2015-TSW/122 dated 13.10.2015 has
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Party Name: LARSEN &



of components with net weights thereof may be indicated.

3. Detailed calculations for the quantity of import item at Sl. No. 4 supported by length and

number of pipes in the export products.

is deferred to 24.11.2015.

ALC2/2015
13.10.2015

Decision: The Committee noted that DIPP vide ID No.l2ll14/2015-TSW1125 dated 13.10.2015 has

raised deficiency in the firm's application as under and decided to send it to the firm to furnish reply:-

Reply submitted by the firm vide their letter dated 18.09.2015 has been perused which is not

complete and they may be asked to submit point-wise reply to the following information raised in

NC meeting dated 01/09 /2075:

1.:nformation in respect of SI.No.4′ 5&1l of Standard Deiciencv Format― export product w:se.|

2.Detaiied calculations for the quantity of ttubes(impOtt kem at SI.No.1)supported by lengthl

and number oftubesin the export products.  ard DeficiencyForrnatforWeldingConsumablesi

3. :nformation in respect of Sl.No.14 of Stand

(impOrt■em atSI.No.5)                                          |
4漁
齢 m蕊 漱 習

鴨 h… Weldin師にS/StripS脚 鴫 詢
…
COVerel

Case is deferred to 24.11.2015.
|

‐
Case No.:24/11/80‐ ALC2/2015

諄器…
…

「

HQ File

:01/80/050/00231/AM16/

:The Colllmittee noted that DIPP vide ID No.12/114/2015-TSW/125 dated 13.10.2015 has

deficiency in the firm's application as under and decided to send it to the firm to furnish reply:-

Reply submitted by the firm vide their letter dated 18.09.2015 has been perused which is not

complete and they may be asked to submit point-wise reply to the following information raised in

NC meeting dated 0U09 /2OL5:

1. lnformation in respect of Sl. No. 3, 4, 5 & 11 of Standard Deficiency Format-export product wise.
2. Detailed calculations for the quantity of Tubes (import item at Sl. No. 1 & 2) supported by length

and number of tubes in the export products.

Case is deferred to 24.11 .20 1 5.

頸

f而

iCaleNo.:32ノ

11/80‐ALC2/20151ili: 而一̈」‐Ｍ‐ＴＥＤ
一
Ｎａｍｅ‥

‐ＮＥＴＳ

臨 鸞
巨
―‥ｏｌ
RLA File

:03/95/040/00221/AM16/

iDecision: The Committee noted that the firm has not replied to the deficiency (raised by DIPP) letter

(ミ

七|ザ%躍
°0310797012

Party Name: TEMA INDIA

Date:24.11.2015

Lic.No/Date:0310796995

01.07.2015 Datc:24.112015
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106/AM16/

10796994
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sent to them on 28.09.2015 and decided to send reminder to the firm to expedite
is deferred to 24.11.2015.

Pa●y Name:SARTORIUS
STEDIM INDIA PVToLTD.

~~~ICaseNo.:12ノ
H/80-ALC2ん biζ Meet No/Date:14/80-

囲 而 蕊蔦
:The Committee noted that DIPP vidc ID No.12/114/2015-TSW/128 dated 13.10.2015 has

deficiency in the firm's application as under and decided to send it to the firm to furnish reply:-
128 1. lnformation in respect of ltem at Sl .No. 4 & 5 of Standard Deficiency Format-export product

wise.
2. lnformation in respect of ltem at Sl. No. 11 of Standard Deficiency Format in respect of

import items from Sl. No. 82 to 86 & 94 to 96.

3. For net weight of components to be manufactured from import item at Sl. No. 96, details of
components with net weights thereof may be indicated.

is deferred to 24.11.2015.

HQ File

:01/80/050/00241/AM16/

RLA File

:03/95/040/00156/AM16/

RヽSEN&                    I
IALC2/2015
113.10.2015

い。NげDttα 0310797∝4回
02.07.2015 IDate:24.11.2015

Date:24.11.2015

Case No.:34/11/80‐ ALC2/2015 PaJり Name:LARSEN&
TOUBRO LIMITED

「 }篤
ぶ翌趾路LTD Meet No/Date:14/80‐

Defer
Date:24.11.2015

Decision: The Committee noted that DIPP representative present in the meeting has raised deficiency
in the firm's application as under and decided to send it to the firm to furnish reply:

"Sl.No.3, 4, 5, & I 1 (Export Product Wise) of Standard Deficiency Format.
is deferred to 24.11.2015.

諄鮮…
1淵鼎
α∞Ю割鉾

Decision: The Committee noted that the firm has not replied to the deficiency (raised by DIPP) letter
sent to them on 28.09.2015 and decided to send reminder to the firm to expedite reply.

ALC2/2015
13.10.2015

Lic No/Date:0310797132

09.07.2015

:01/80/050/00232/AM16/

is deferred to 24.11.2015。

Case No.:26/11/80-ALC2/2015 Parり Name:TEMA
LIMITED 諄鮮ず.

13.10.2015

108453

The Committee noted that earlier firm's application was sent to DIPP who has informed
this application pertains Ministry of Defence and accordingly decided to forward the application

DRDO for examination and comments. Case is deferred to 24.11 .201 5.

File

14/AM16/

Name:TEMA INDIA

11.2015



~障

λ酬:υ00273/AM対
LicoNo/Date:0310797133

09.07.2015

Decision: The Committee noted that the firm has not replied to the deficiency (raised by DIPP) letter

sent to them on 28.09.2015 and decided to send reminder to the firm to expedite reply.

is deferred to 24.11.2015.

NЫA  Lぃ
d

mα    B鷺ち嵐1洲 5
LS nOt replied to the deflciency(raiSed by DIPP)letter

enlinder to the fli11l to expedite reply.

Case No.:28/11/80‐ ALC2ノ2015

町

‐Case No.:29/11/80‐ ALC2/2015 ,Parり Namcl TEMA INDIA   ‐Mect No/Date:14/80‐    Status:     ‐
LIMITED               .ALC2/2015           Deferred

,                         1                          1310_2015            1             1

:01/80/050/00236/AM16/

Defer
Date:24.11.2015

Decision: The Committee noted that DIPP vide ID No.l2ll l4l2015-TSWI36 dated 13.10.2015 has

raised deficiency in the firm's application as under and decided to send it to the firm to furnish reply:-

Reply submitted by the firm vide their letter dated 18.09.2015 has been perused which is not

complete and they may be asked to submit point-wise reply to the following information raised in

NC meeting dated 01/0912015 :

1. lnformation in respect of Sl. No. 3, 4, 5 & 11 of Standard Deficiency Format-export product

wise.
2. Detailed calculations for the quantity of Tubes (import item at Sl. No. 1 ) supported by length

and number of tubes in the export products.

||・ ttrm甜。雨n respは研■Nb.Jび〔■andard Dendency Format br壼闇ng C。懸里,bles

F震

血30/11/80“血
甲判
赫
W鮮“T

指λttυ暇7ハmα 圏辮憫Ю"・“
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File

1/80/050/00233/AM16/

No/Date:14/80‐

13.10.2015

The Committee noted that the firm has not replied to the deficiency (raised by DIPP) letter

to them on 28.09.2015 and decided to send reminder to the firm to expedite reply.

is deferred to 24.11.2015.

The Committee noted that the firm has not replied to the deficiency (raised by DIPP) letter

to them on 28.09.2015 and decided to send reminder to the firm to expedite reply.

is deferred to 24.11.2015.



4.

5.

(impOrt kem at SI.No.7)
Separate quantkies of Welding Electrodes′ Weld:ng wires/stttps′ welding Fluxes etc.covered

under Welding consumables

丁otal requirement of each impOrtitenl′ export product wise′ in a tabular form.

is deferred to 24.11.2015.

~~~ICaseNo.:33/11/80-ALC2/2016

1悧鼎
α
“Ю"7267B諸ち4‖ 2m5137

HQ File

:01/80/050/00240/AM16/

RLA File

:03/95/040/00277/AM16/

Decision: The Committee noted that the firm has not replied to the deficiency (raised by DIPP) letter
sent to them on 28.09.2015 and decided to send reminder to the firm to expedite reply.
Case is deferred to 24.11 .20 I 5 .

HQ File

:01/80/050/00220/AM16/

Decision: The committee decided to ratiff the norms based upon the written comments of DHI
UO No.3 (87y15-TSW (B) dated 13.10.2015 (copy to be sent to RA & Firm).
RA may take further action accordingly.

Case No.:14ノ 11/80‐ALC2/2015 Parり Name:LINDE INDIA Mcct No/Datc:14/80‐

ALC2/2015
13.10.2015

1器島掲50Ю022νAM対
Decision:The Committee noted that DIPP vidc ID No.12/114/2015-TSW/139 dated 13.10.2015 has

ised deficiency in the firm's application as under and decided to send it to the firm to furnish reply:-

1. lnformation in respect of ltem at Sl .No.4 & 5 of Standard Deficiency Format-export product

wise.
2. List of spare parts for import item at Sl. No. 5 and value thereof.
3. Justification/basis for the quantity of import item at Sl. No. 6 and justification for the wastage

of 5% claimed on this item.
4. lnformation in respect of ltem at Sl. No. 11 of Standard Deficiency Format in respect of
importitem at SI.No.17.

is deferred to 24.11.2015.
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139

Status:

File 110065537
1/83/040/00049/AM16/ 16072015

File File

1/83/040/00058/AM16/ 11.2015

iDecision: The Committee noted that the firm has not replied to the deficiency (raised by DIPP) letter

lsent to them on 21.09.2015 and decided to send reminder to the firm to expedite reply.

10205993
11.2015
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RLA Flle

:g$r^ryqzq/AMl6/ l:31/83/040/00060/Ar,tr6/ lgrgry_ lDate:24'11'2015

I lU".i.ion, it," bommittee noted that MSME vide ID No.30 (11lyl5-ME dated 07.09.2015 has raised r

I iA"n"i"ncy in the firm's application as under and decided to send it to the firm to furnish reply. 
iI icuse is deferred to24.11.2015. Ii-_. '.---*,

|

anddecidedtoremindRA&Firmtosendhardcopyoftheapplicationforconsiderationofthecase.
Case is deferred to24.11.2015. )
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S.No.418

Case Noo A-02 M/s.Lヽ4T

(India)Pvt・ Ltd.,

HQF.No.01/80/162/00004/AM16/DES― I Lic.No.&date

Meeting No.14l16 RA.F.No.31/83/039/00004/Aヽ 江15 3110065258

dt.06.02.2015Date1 13.10.2015 Request for fixation of norrns for
Annual requirement under para 4.24(v)

Decision: NC noted that the firm'
to await comments from DHl. Case

s reply has been sent to DHI on

, is deferred to 24.11.2015.
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for comments and decided

No.:1/14/80‐ ALC2/2015 Parり Name:DIAMOND
IMETAL SCREENS(P)LTD

No/Date:14/80¨    iStatus:
lx,cztzots
ir:.ro.zots

II)eferred
|

IИ
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21.09.2015

IRLA File
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S.No.419

Case No.A-03 M/s.   LNIIT

(India)Pvt.Ltd。 ,

HQFoNo.01/80/162/00008/AM16/DES― I Lic.No.&date
Meeting No.l4116 RA.F.No.31/83/039/00005/AM15 3110065291

dt.24.02.2015Date:13.10.2015 Request for fixation of norrns for
Annual requirement under Para 4.24(v)

Decision: The Committee noted that the firm's reply has been sent to DHI on 06.10.2015 for comments
and decided to await comments from DHI. Case is deferred to 24 .l I .20 I 5 .

S.No.420

Casc No.A/R-98 M/s. Bharat

Heavy

Electricals Ltd.,
Hyderabad

HQF.No.01/80/050/00573/AMl1/DES.I Lic.No.&date

Meeting No.14116 RA.F.No.09/24/040/00223/AMll 0910043468

dt.09.09.2010Date:13.10.2015 Fixation of Norms

Decision: The committee noted that comments from EPCG Division are pending and l4'h reminder dated
16.12.2014 has been sent to them for comments. The Committee decided to send a D.O. letter from Joint
DGFT (JMC) to Additional DGFT (Shri Jaikant Singh), EPCG Division for expediting comments on
pending cases. Case is deferred to 24.11.2015.

S.No.421

Casc No.A/R-118 M/s. Bharat

Heavy

Electricals
Ltd.,

Hyderabad

HQFoNo.01/80/050/00495/AMl1/DES.I Lic.No.&date

Meeting No.l4116 RA.F.No.09/24/040/00169/AMll 0910043002

dt.06.08.2010Date:13.10.2015 Fixation of Norms

Decision: The committee noted that comments from EPCG Division are pending and l4th reminder dated
16.12.2014 has been sent to them for comments. The Committee decided to send a D.O. lefter from Joint
DGFT (JMG) to Additional DGFT (Shri Jaikant Singh), EPCG Division for expediting comments on
pending cases. Case is deferred to 24.11.2015.

SoNo.422

Case No.A/R-140 M/s. Alstom

Projects

India Ltd.,
Mumbai

HQF.No.01/80/050/01450/AM04/DES.I Lic.No.&date

MeetingNo.l4116 RA.F.No.03/24/042/00205/AM04 0310247081

dt.12.01.2004Date:13.10.2015 Fixation of norms

Decision: The committee noted that comments from EPCG Division are pending and l4th reminder dated
16.12.2014 has been sent to them for comments. The Committee decided to send a D.O. letter from Joint
DGFT (JMG) to Additional DGFT (Shri Jaikant Singh), EPCG Division for expediting comments on
pending cases. Case is deferred to 24.11.2015.

S.No.423

Case No.A/R-116 M/s. Flovel

Energy Pvt.

Limited,
Faridabad

HQF.No.01/81/050/00396/AMH/DE

S.I

Lic.No.&date

Meeting No.l4l16 RA.F.No.05/23/040/00135/AMll 0510271787

dt.31.08.2010Date:13.10.2015 Request for fixation of norms

Decision: The committee noted that the firm vide its e-mail dated 10.07.2015 had requested to grant

another opportunity for Personal Hearing after 28.04.2015. Accordingly, the firm was granted Personal

Hearing on20.07.2015. The committee noted that the representatives from M/s Flovel Energy Pvt. Ltd.

35 %



appeared for the personal Hearing on 20.07 .2015 at 3.00 PM and this hearing was attended by S/Shri S.S.

Sorot and Pramod Kumar Rai, on behalf of the firm.

The committee further noted that firm's representatives submitted oral submissions / explanations.

The committee further noted that while making oral submissions, the representatives referred to the

detailed contentions made in the written submissions and explained the same at length to the committee.

The committee took note of the oral submissions being referred to by the representatives and gave a patient

hearing to the detailed oral submissions made by the firm which continued up to 3.30 PM.

However, on hearing the oral submissions made by the firm, NC decided to request CLA, New Delhi to

verif, and provide copies of all amendment sheets issued for this AA, in chronological order, indicating the

description of import and Export items and ITCHS Code of the import and Export items.

Accordingly, cLA, New Delhi has furnished the requisite details indicating the description of import and

Export items and ITCHS Code of the import and Export items. NC decided to examine the case on file. NC

also noted that DHI has already provided comments vide UO No.10.07.2015 for this case. Case is deferred

to 24.11.2015.

S.No.424

Case No.A/R-121 M/s. Thermax

Ltd., Pune

HQF.No.01/80/050/01550/AM09/DES.I Lic.No.&date

Meeting No.14116 RA.F.No.31/24/040/00296/AM09 3110036393

dt.11.12.2008Date:13.10.2015 Request for revision of norms.

Decision: The committee noted that the firm's request dated 30.06.2014 has been sent to DHI on

07.04.2015 for corninents foHowed by relllinder on 28.09.2015 to expedite colninents.

Case is deferred to 24.11.2015.

S.No.425

Casc No.A/R‐ 146 M/s.Man Trucks

lndia Pvt. Ltd。 ,

Pune

HQFoNo.01/80/050/00830/AMl1/DES.I Lic.No.&date

Meeting No.l4116 RA.F.No.31/24/040/00119/AMll 3110046183

dt.29.12.2010Date:13.10.2015 Request for fixation of norms.

Decision: The committee noted that the firm has not replied to the DHI deficiency letter sent to them on

24.Og.2Ol5 and decided to send reminderto the firm to furnish reply. Case is deferred to24.ll.20l5'

S.No.426

Casc No.A/R-161 M/s.  Automat
lrrigation    Pvt.

Ltd.,   Shahdara,

Delhi

HQFoNo.01/80/050/00138/AMH/DES.I Lic.No.&date

MeetingNo.l4l16 RA.F.No.05/23/040/00013/AM15 0510385020

dt.25.04.2014Date:13.10.2015 Request for fixation of norms

Decision: The committee noted that the firm's request dated 02.01.2015 has been sent to C&PC on

03.03.2015 for comments followed by D.O. letter dated 23.07.2015 from Chairman, NC-l to JS, C&PC to

expedite comments. Case is deferred to 24.11 .2015.

S.No.427

Case No.A/R-21 M/s.Larscn &
Toubro Ltd.

HQF.No.01/80/050/00277/AM14/DES.I Lic.No.&date

Meeting No.14116 RA.F.No.03/95/040/00170/AM14 0310739825

dt.02.07.2014
Date:13.10.2015 Request for revision of norms
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S.No.428

Casc No.A/R-25 M/s. Poly
Medicure Ltd;

HQF.No.01/80/050/00270/AM15/DES.I Lic.No.&datc

Meeting No.l4116 RA.F.No.05/24/040/00118/AM15 0510389511

dt.09.07.2014Date:13.10.2015 Request for revision of norms

Decision: The committee decided to amend the norms based upon the recommendation of DHI vide UO
No.3 (104)/10-TSW (B) dated 22.09.2015 (copy to be sent to RA & firm).
RA may take further action accordingly.

Decision: The committee noted that the firm's request has been sent to C&PC on 07.04.2015 for
comments followed by reminder dated 09.07.2015 and decided to remind C&PC again to expedite
comments. Case is deferred to 24.11.2015.

Decision: The committee decided to modifu the norms based upon the recommendation of C&PC vide
OM No.460llll06l2009-PC-II dated 30.09.2015 (Copy to be sent to RA & firm).
RA may take further action accordingly.

S.No.430

Casc No.A/R‐ 27 IWs. Poly

Medicure

Ltd;

HQFoNo.01/80/050/00288/AM15/DES.I Lic.No.&date

MeetingNo.l4116 RA.F.No.05/24/040/00422/AM14 0510378497

dt.06.02.2014Date:13.10.2015 Request for revision of norms

Decision: The committee noted that the firm's request has been sent to C&PC on 07.04.2015 for
comments followed by reminder dated 10.07.2015 and28.09.2015 and decided to remind C&PC again to
expedite comments. Case is deferred to24.11.2015.

S.No.431

Casc N5.A/R-28 M/s.Poly

Medicure

Ltd;

.HQFoNo.01/80/050/00268/AM15/DES.I Lic.No.&date

Meeting No.l4l16 RA.F.No.05/24/040/00165/AM14 051038660

dt.11.07.2014Date:13.10。 2015 Request for revision of norms

Decision: The committee noted that the firm's request has been sent to C&PC on 07.04.2015 for
comments followed by reminder dated 10.07.2015 and 28.09.2015 and decided to remind C&PC again to
expedite comments. Case is deferred to24.l1.2015.

S.No.432

Case No.A/R… 29 M/s.

Micron

lnstruments

P.Ltd;

.HQF.No.01/80/050/00589/AM15/DES.I Lic.No.&date

Meeting No.l4l16 RA.F.No.05/24/040/00459/AM15 0510392622

dt.30.12.2014Date:13.10.2015 Request for revision of norms

Decision: The committee noted that the firm has not replied to the deficiency letter sent to them on

28.04.2015 followed by reminder on 10.07.2015, final reminder on 17.08.2015 and within 15 days extra
time given to them to furnish reply. Therefore, NC decided to reject the case with direction to the firm to
pay applicable custom duty with interest for EODC.
RA may take further action accordingly.

S.No.429

Case No.A/R‐ 26 Ⅳ1/s.   Poly

Medicure

Ltd;

HQFoNo.01/80/050/00286/AM15/DES.I Lic.No.&date

MeetingNo.l4116 RA.F.No.05/24/040/00197/AM15 0510390116

dt.05.08.2014Datei 13.10.2015 Request for revision of norms
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S.No.433

Case No.A/R-30 Ⅳys.

NIlicron

lnstruments

P.Ltd;

.HQFoNo.01/80/050/00515/AM15/DES.I Lic.No.&date

Meeting No.l4l16 RA.F.No.05/24/040/00360/AM15 0510391970

dt.13.11.2014
Datei 13.10.2015 Request for revision of norms

Decision: The committee noted that the firm has not replied to the deficiency letter sent to them on

Zg34.2Ol5 followed by reminder on 10.07.2015, final reminder on 17.08.2015 and within 15 days extra

time given to them to furnish reply. Therefore, NC decided to reject the case with direction to the firm to

pay applicable custom duty with interest for EODC.

RA may take further action accordingly.

S.No.434

Case Noo A/R‐52 M/s. Sartorius

Stedium India

Pvt. Ltd.,

Bangalore

HQF.No.01/80/050/00303/AM15/DES

・
I

Lico No.&date

Meeting No.l4116 RA.F.No.07/24/040/00136/AM15 0710105701

dt.11.07.2014Date:13.10.2015 Request for revision of norms

Decision: The committee noted that the firm's reply dated 18.09.2015 sent to DIPP on 09.10.2015 for

comments. Case is deferred to24.11.2015.

S.No.435

Case No.A/R¨ 54 IWs. Larsen &
Toubro Ltd.,

Mumbai

HQF.No.01/80/050/00468/AM15/DES.I Lic.No.&
date

Meeting No.14l16 RA.F.No.03/95/040/00415/AM15 0310788987

dt.10.09.2014Date:13.10.2015 Request for revision/amendment of
norTns

Decision: The committee noted that firm's request dated 19.05.2015 has been sent to DHI on22.05.2015

followed by reminder on 28.09.2015 for comments and decided to remind DHI again to expedite

comments.

Case is deferred to 24.11 .201 5

S.No.436

Case No.A/R‐ 91 卜〃s.   ISGEC
Heavy

Engineering Ltd.,

Yamunanagar

HQF.No.01/80/050/00220/AM15/DES

・
I

Lic.No.&date

MeetingNo.l4116 RA.F.No.05/23/040/00084/AM15 0510388030

dt.03.06.2014Date:13.10.2015 Request for revision of norms

Decision: The committee noted that firm's request dated 03.08.2015 has been sent to DHI on 26.08.2015

for comments. Case is deferred to 24.11.2015.

Decision: The committee noted that firm's request dated 03.08.2015 has been sent to DHI on 26.08.2015

for comments. Case is deferred to 24.1I .2015.
\)2* -,
)>_-'
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S.No.437

Casc No.A/R-92 N1/s.   ISGEC
Hcavy

Engineering Ltd.,

Yamunanagar

HQF.No.01/80/050/00538/AM15/DES

・ I

Lic.No.&date

Meeting No.14l16 RA.FoNo.05/23/040/00393/AM15 0510392240

dt.02.12.2014Date:13.10.2015 Request for revision of norms



''        S.No.438
Casc No.A/R-93 M/s. Greatoo

Molds India Ltd.,
Chengalpet(TN)

HQF.No.01/80/050/00523/AM14/DES

・
I

Lic.No.&datc

Meeting No.l4116 RA.F.No.04/24/040/00229/AM14 041054390

dt.20.01.2014Date:13.10.2015 Request for fixation of norms

Decision: The committee decided to ratiff the norms based upon the recommendation of MSME vide ID
No. 30(79)/14-ME dated 16.04.2015 (Copy to be sent to RA & firm).

RA may take further action accordingly.

S.No.439

Case No.A/R… 94 Mis. Tema lndia

Ltd., Mumbai

HQF.No.01/80/050/00341/AM13/DES

・ I

Lic.No.&datc

MeetingNo.l4116 RA.F.No.03/95/040/00286/AM13 0310703316

dt.27.07.2012Date:13.10.2015 Request for revision of norms

Decision: The committee noted that DIPP vide ID No.l2ll44l20l4-TSW94-A/R dated 13.10.2015 has

raised deficiency in the firm's application as under and decided to send it to the firm to furnish reply:-

1. A copy of Advance Authorization alongwith all amendment sheets attached with the Advance
Authorization showing the list of export and import items.

2. lnformation in respect of Sl. No. 4, 5 & 11 of Standard Deficiency Format-export product wise .

3. Detailed calculations for the quantity of Tubes (import item at Sl. No. 3) supported by length and

number of tubes in the export products.
4. lnformation in respect of Sl. No. 14 of Standard Deficiency Format for Welding Consumables

(import item at Sl. No. 7).

Case is deferred to24.11.2015.

S.No.440

Casc No.A/R-95 M/s. Powerwind
Ltd., Gurgaon

HQF.No.01/80/050/00043/AM15/DES

・
I

Lic.No.&date

Meeting No. l4l16 RA.F.No.05/24/040/00344/AM14 0510375759

dt.09.01.2014Date:13.10.2015 Request for fixation of norms

Decision: The committee noted that C&PC vide OM No.4601116412014-PC-ll dated 10.10.2015 has

raised deficiency in the firm's application (copy to be sent to the firm) and decided to send it to the firm to
furnish reply. Case is deferred to24.l1.2015.

S.No.441

Case No.A/R¨ 96 M/s. Tema India

Ltd., Mumbai

HQFoNo.01/80/050/00557/AM13/DES

・ I

Lic.No.&date

Meeting No.14116 RA.F.No.03/95/040/00778/AM13 0310720388

dt.11.01.2013Date:13.10.2015 Request for revision of norms

Decision: The committee decided to maintain status quo based on the recommendation of DIPP vide ID
No.12ll l4l20l4-TSW96-A/R dated l3 as under:-

Status quo may be maintained and firm may be informed as under:

l. Quantity of import items at Sl. No. 1 (SS Plates) has been allowed after taking 1/3'd recovery
form scrap.

2. Quantity of import items at Sl. No. 2 (SS Forgings) has been allowed after taking 20 %

recovery form scrap.

39 ""Y' ' 
'



RA may take further action accordingly.

S.No.442

Casc No.A/R-97 M/s.  Tema
lndia    Ltd.,

Mumbal

HQFoNo.01/80/050/00556/AⅣ l13/DES.I Lic.No.&date

Meeting No.l4l16 RA.F.No.03/95/040/00774/AⅣl13 0310720380

dt.11.01.2013Date:13.10.2015 Request for revision of norms

Decision: The committee noted that DIPP vide ID No.l2l114/2014/TSWl97-AlR dated 13.10.2015 has

raised deficiency in the firm's application as under and decided to send it to the firm to furnish reply:-

L. A copy of amendment sheet for the Advance Authorization for import of additional six import

items for which norms are now required to be fixed

Case is deferred to24.l1.2015.

S.No.443

Casc No.A/R-98 M/s.  Tema
lndia    Ltd.,

Mumbal

HQF.No.01/80/050/00042/AM12/DES.I Lico No.&date

MeetingNo.l4116 RA.FoNo.03/95/040/00950/AMll 0310617937

dt.26.11.2010Date:13.10.2015 Request for revision of norms.

Decision: The committee decided to ratiff the norms based upon the recommendation of DIPP vide ID

No. l2ll |4/2014-TSW/98-A/R dated 13.10.2015 as under:-

1. Net Empty weight of export item may be specified as 173.172 MT.

2. Word "Relevant" may be prefixed with the descriptions of import items at Sl. No. 1 & 2.

3. Quantity of import item at Sl. No. L may be allowed as 15.562 MT as 2.545 KgslKg. content in the

export product after taking 1/3'd recovery from scrap..

4. Quantity of import item at Sl. No. 2 may be allowed as 140.058 MT (3504 Nos.) (32044 Meters)

on net to net basis as claimed by the firm.

RA may take further action accordingly.

S.No.444

Casc No.C-02 IWs. Schmtetz

India P. Ltd;

HQF.No.01/80/171/00021/AM15/DES.I

Meeting No.l4116 Request for fixation of wastage norrns IWs. Schemtetz India

P. Ltd. (100% EOU) as per para 6.8(e) of Foreign Trade

Policy.
Date:13.10.2015

Decision: The committee noted that firm's reply dated 30.06.2015 has been sent to MSME on 09.07.2015

followed by reminder on 28.09.2015 for comments and decided to remind MSME again to expedite

comments.

Case is deferred to24.11.2015.

S.No.445

Case No.A/R-106 M/s. Bharat

Heavy

Electricals Ltd.,

Ranipet.

HQFoNo.01/80/050/00631/AⅣ l15/DES.I Lic.No.&date

Meeting No.14116 Request for revision of norms. 0410160127

dt.10.02.2015Date:13.10.2015

Decision:The Comrnittee noted that the no111ls fOr AA No.0410160127 dated 10.02.2015,issued to M/s

Bharat Hcavy Electricals Ltd.,Ranipet,were ratifled in the NC I rnecting dated 12.05.2015,based upon the

DHIID Note No.3/72/2015‐ TSW(B)dated 16.04.2015.
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The Committee further noted that M/s Bharat Heavy Electricals Ltd., Ranipet, have now requested vide
their letter dated 30.09.2015 to reduce the quantity of the inputs appearing at S.No.l to 4 of the list of
import items and to a new item at S.No. l4 of the list of import items. The firm has also stated that the item
"Hydraulic Adjustment Device" had been deleted earlier by the Committee on the premise that it is a tool.
In this regard they have corrected its description to l-an Blade Actuator (FBA) which is a mechanism
for adjusting the impeller blades for flow control and is permanent part of the fan. A write up on the same

has also been enclosed. As such they have requested to allow FBA by the Committee.

The request of the firm was referred to the DHI for comments. The Committee noticed that the

DHI have given its comments vide Note No.317212015 TSW(B) dated 14.10.2015, recommending2240
MT of new item at S.No.14 in the import list and simultaneously reducing 2240 MT in the quantity of
S.No.l to 4 of the list of import items. It has also been stated that the total EP Weight for the 3 units

remains unchanged. They have also agreed to allow FBA as component under GN-4 with accountability
clause.

Based upon the written recommendations of the DHI, the Committee decided to amend the norms.

Copy of the firm's letter dated 30.09.2015 and copy of the DHI written comments are to be sent to the RA.

RA may take action for carrying out necessary amendments in the said Advance Authorization.

*****
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Offlce Oftlle Development Commissioner

Micro Small&Mcdiuin Enterpriscs

MECHANICAL DIVISION
30(76)/15-ME

SutteCt:AA no 0410147951 dated H.07.13 in rcspect of M/s Greatoo Molds
lndia Pvt.Ltd.

NollllS rnay be flxed as fo1lowsi―

Impolt may be aHowed for 8657.89 kg after affecting 50% recovery for scrap and

illclusive of21.40/0、 vastage.

This issues with the approval of Director(ME)

象
(遁ξ熱子
゛

AD(ME)

Shri H.Das.FTDO、 DGFT Udvog Bhawan New Delhi

O/o The DC(MSNIE)ID notc no 30(76)/15-ME dtted 30.07.15

S片

γ

Цν

物 どヽ
~



30(68)/14-ME

Su6Ject: AA no.0710097934 dated 30.08.13 for lWs, Dynamnatic technologies
Lfd
The norms may be fixed as follows:-

o The list ofaircraft components is attached as annexure-A.
. S.no I may be allowed as 5.44 kg inclusive of 138% wastage after

affecting I 5olo rcco, ery lrorn scrap.
. S.no 2 may be allowed as 9.95 kg inclusive of 147Yo wastage after

affecting l5olo recovery from scrap.
. S.no 3 may be allowed as 1.35 kg inclusive of 156%, wastage after

affecting 150lo recovery from scrap.
. S.no 4 may be allowed as 18.37 kg inclusive of 100% wastage after

affecting l50Z recovery from scrap.
o S.no 5 may be allowed as 35.62 kg inclusive of ll6yo wastage after

affecting 15oZ recovery fronr scrap.
. S.no 6 may be allowed as 15.42 kg inclusive of 138%;o wastage after

affecting l5olo recovery from scrap.
. S.no 7 may be allowed as 28.89 kg inclusive of l56Yo wastage after

affecting 15oZ recovery from scrap.
o S.no 8 may be allowed as 434.07 kg inclusive of l2lyo wastage after

affecting 15o% recovery from scrap.
. S.no 9 may be allowed as 837.03 kg inclusive oif 109% wastage after

affecting l5olo recovery from scrap.
. S.no l0 may be allowed as 532.97 kg inclusive of 71% wastage after

affecting 150/o recovery from scrap.
o S.no I I may be allowed as 1590.32 kg inclusive of 124.5%o wastage

after affecting 15oZ recovery from scrap.
. S.no l2 may be allowed as 255.7 kg inclusive of ll6.7Yo wastage after

affecting l5olo recovery from scrap.
. S.no 13 may be allowed as 207.25 kg inclusive of 105%o wastage after

affecting l5%o recovery from scrap.
. S.no 14 may be allowed as 70.16 kg inclusive of 123Yo wastage after

affecting I 502 recovery from scrap.
o S.no 15 may be allowed as 2.275 kg inclusive of 127 .syo wastage after

affecting 1502 recovery from scrap.
o S.no 16 may be allowed as 64 kg inclusive of 162Yo wastage after

affecting l57o recovery from scrap.
o S.no 17 may be allowed as 387.7 kg inclusive of 135/o wastage after

affecting 150lo recovery from scrap.
o S.no l8 may be allowed as 255 kg inclusive of 125%' wastage after

affecting l50% recovery from scrap.
. S.no 19 may be allowed as 101.46 kg inclusive of 127% wastage after

affecting l50% recovery from scrap.
. S.no 20 may be allowed as 144.88 kg inclusive ol 145%o wastage after

affecting l5olo recovery from scrap.
. S.no 2l may be allowed as 634.8 kg inclusive of 302.5Yo wastage after

affecting l5oZ recovery from scrap.
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. s.no 22 may be allowed as 722.5 kg inclusive of 356yo wastage after
affecting 150/o recovery from scrap.

o s.no 23 may be allowed as 445 kg inclusive of 263%o wastage after
affecting I 5o/o recov ery from scrap.

o S.no 24 may be allowed as 49.5 kg inclusive of 4l2o/o wastage after
affecting | 5o/o recov ery from scrap.

o s.no 25 may be allowed as rzz4 kg inclusive of 369% wastage after
affecting l5oZ recovery from scrap.

o s.no 26 may be allowed as 133.2 kg inclusive of 30g% wastage after
affecting l5olo recovery from scrap.

o S.no 27 may be allowed as 529.5 kg inclusive of 234yo wastage after
affecting l5olo recovery iom Scrap.

. s,no 28 may be allowed as 403 kg inclusive of 2lgyo wastage after
afGcting l5o/o recovery from scrap.

o s.no 29 may be allowed as 0.591 kg inclusive of 9.4o/o wastage after
affecting l|Yo recovery from scrap.

. s,no 30 may be allowed as 2.75 kg inclusive of 9.4yo wastage after
affecting l5%o recovery from scrap.

. S.no 3l may be allowed as 5.31 kg inclusive of 9.4yo wastage after
affecting l5Yorecovery from scrap.

o S.no 32 may be allowed as .13 kg inclusive of 9.4yo wastage after
affecting l5olo recovery from scrap.

. S.no 33 may be allowed as l.3l kg incrusive of 9.4yo wastage after
affecting 15olo recovery from scrap.

o S.no 34 may be allowed as z2.l8 kg incrusive of l46yo wastage after
affecting l5olo recovery from scrap.

. S.no 35 may be allowed as28.44 kg incrusive of 209%o wastage after
afGcting l5olo recovery from scrap.

o S.no 36 may be allowed as 35.76 kg incrusive of tz|o/o wastage after
affecting l5oZ recovery from scrap.

o S.no 37 may be allowed as 56.63 kg inclusive of gl.g% wastage after
affecting 15olo recovery from scrap.

o s.no 38 may be allowed as 28.61 kg inclusive of 126%o wastage after
affecting l5Yorecovery from scrap.

r s.no 39 may be allowed as 22.34 kg inclusive of l33yo wastage after
affecting l5Yorecovery from scrap.

o S.no 40 may be allowed as 56.32 kg inclusive of 126% wastage after
affecting l5oZ recovery from scrap.

. S.no 41, 42 and 67,68may be allowed as applied.
o Rest of the items may be allowed on net to net basis with NIL wastage

and accountability clause.
This issues with the approval of Director (ME) for taking view by NC.

Sh H.Das、 FTDO,DGFT,Udhvog Bhawan、 New Delhi
O/oDC,MSME UO No30(68)/14-ME dated 04.09.15
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Annexure-A

S:No.

Aircraft
Components

(Export Product )
(a)

Aircraft
Components

(Export Product )
(b)

Description Part No.

1 FlLLER 206-032-309-253

2 S丁IFFENER 206-032-309-255

3 ANGLE 206-031-340-115

4 tiffener Assy 407-062-031-103

5

SttIFFENER 206-032-309-257

CLIP,LH 206-032-305-161

CLIP,RH 206-032-305-162

6 5HIM―TAPPER 407-030-028-101A

7 DOUBLER 206-032-303-123

8

3LIP 206-032-304-007

〕LIP 206-032-304-008

;UPPORT 206-032-303-007

;UPPOR丁 206-032-303-008

〕LI P 206-032-303-119

LIP 206-032-303-120

S丁IFFENER 206-032-303-015

STIFFENER 06-032-303-017

S丁IFFENER 206-032-303-021

S丁IFFENER 206-032-303-022

FRAME 2061032-303-129B

DOUBLER 206-032-304-029

ANGLE 206-033-306-005

FRAME 206-032-304-025B

ANGLE 206-033-306-006

DOUBLER 206-033-310-113

SK!N 206-033-003-167

CLIP 206-032-307-021

LiP 206-032-307-022

CLIP 206-032-307-023

CLIP 206-032-307-025

SUPPORT 206-032-304-010

SUPPOR丁 206-032-304-027

CLIP 206-032-305-015

CLIP 206-032-305-016

DOUBLER 206-031-314-009

DOUBLER 206-031-314-010

ANGLE 206-032-305-013

ANGLE 206-032-305-014

CLIP 206-032-305-037

CLIP 206-032-305-038
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ンJ Nor

Airuaft
Components

(Export Product )
(a)

Aircraft
Components

(Export Product )

(b)
9 CLIP 206-031-305-059

CLIP 206-032-305-021

CHANNEL 206-033-310-109

CLIP 206-032-305-019

CLIP 206-032-305-020

SUPPOR丁 407-030-505-137

SUPPORT 206-032-304-015

S丁lFFENER 206-032-304-020

FRAM E 206-032-305-143

FRAME 206-032-305-144

S丁IFFENER 206-032-305-031

STIFFENER 206-032-305-033

ANGLE 206-032-3057157

ANGLE 206-032-305-159

FRAME 206-032-305-147

FRAME 206-032-307-119

DOUBLER 206-032-305-035

FRAME 206-032-305-145

10

SttRAP 206-032-305-149

STRAP 206-032-305-150

SttRAP 206-032-305-153

SttRi AP 206-032-305-151

ANGLE 206-032-307-013

ANGLE 206-033-306-009

ANGLE 206-033-306-011

HANNEL 206-033-311-017

LIP 206-033-306-045

CHANNEL 206-033-311-018

CLIP 206-033-306-017

CLIP 206-033-306-018

FRAM E 206-033-306-115

FILLER 206-033-306‐ 039

CLIP 206-033-306-127

CLiP 206-033-306-128

CLIP 206-033-306-013

CLIP 407-030-725-117

CLIP 407-030-725-118

ANGLE 206-032-307-027

LONGERON 206-032-318-123

CL:P 206-033-306-019

CLIP 206-033-306-020

ANGLE 206-032-307-103

HANNEL 206-033-306-031
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INo.

Aircraft
Components

(Export Product )
(a)

Aircraft
Components

(Export Product )
(b)

CLIP 206-033-306-014

SPACER 206-033-310-111

DOUBLER 206-033-306-037

SttIFFENER 206-032-319-025

ANGLE 206-033-306-027

ANGLE 206-033-306-028

11

ANGLE 206-033-306-041

ANGLE 206-033-306-042

NGLE 206-033-306-043

NヽGLE 206-033-306-044

:EE 206-033-306-023

)OUBLER 206-033-306-035

)OUBLER 206-033-306-036

AIEB 06-031-319-027

NヽGLE 206-031-319-023

、NGLE 206-032-307-011

ONGERON 06-032-318-121A

LONGERON 206-032-318-125A
FRAME 206-032-307-121A

FRAME 06-032-307-003

12

SPLiCE 206-033-306-015

SPLICE 206-033-306-016

SPLiCE 206-032-307-125

SPLICE 206-032-307-126

FILLER 206-031-314-167

CLIP 206-033-306-123

D00R 206-032‐ 328-117
SPLICE 206-033-306-029

CLIP 206-033-306-124

13

DOUBLER 206-033-306-117

CHANNEL 407-030-725-115

CHANNEL 407-030-725-116

14

ANGLE 206-032-319-169

ANGLE 206-032-319-170

SPL:CE 206-032-307-123

SPLiCE 206-032-307-124

15 SHIM 206-032-319-173

16

STIFFENER 206-032-309-091

S丁lFFENER 206-032-309-149

BRACKE丁 206-031-339-011

STIFFENER 206-032-309-015

BRACKET 206-031-339-013

SHIM 407-030-700-127
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Aircraft
Components

(Export Product )
(a)

Aircraft
Components

(Export Product )
(b)

CLIP 206-033-310-107

17

DOUBLER 206-032-304-121

STIFFENER 206-032-309-123

SUPPORT 206-032-309-105

CLIP 2o6-033-311-023

CLIP 206-033-311-024

DOUBLER 206-033-003-077

SPACER 407-030-700-161

SttRAP 407-030-700-147

SUPPORT 206-033-311-105

SUPPORT 206-033-311-106

DOUBLER 206-033-003-079

SUPPORT 206-033-003-073

STIFFENER 206-033-338-015

S丁IFFENER 06-033-338-017

F:LLER 206-706-012-101

SHIM 407-030-700-123

HIM 407-030-700-115

5HIM 407-030-700-121

SHIM 206-032-307-127

SHIM 407-030-700-125

,HIM 407-030-700-117

;丁RAP 407-030-700-149

18

GUSSET 206-033-311-031

ANGLE 206-033-311-033

ANGLE 206-031‐ 307-103

SUPPOR丁 206-032-309-209

SUPPORT 206-032-309-211

SUPPORT 206-032-309-213

BRACKET 206-032-309-219

CLiP 206‐ 033-306-025

CLIP 206-033-306-026

STIFFENER 206-033-003,169

S丁IFFENER 206-033-003-170

SUPPOR丁 206-033-003-075

SHIM 206-032-307-129

DOUBLER ASSY 407-531-001-115

19

SHIM 407-030-700-129

DOUBLER 206-032-309-125

S丁IFFENER 206-032-309-225

STIFFENER 206-032-309-227

STIFFENER 206-032-309-229

BRACKE丁 206-031-305-123
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INo.

Aircraft | Aircraft
Components I Components

(Export product ) I (f*port product 
)(") I (b)

20

HAT SECTI(DN     I多 o6-032-309-25■ A
HAT SECT10N 206-032-309‐ 251B
SPLiCE 206-033-666-115
SPLICE 206-033-666-117
SPLICE 206-033-666-119
COVER 206-033‐ 666-129
SHIM 407-030-700-143

21 LONGERON 407-030-014-101

22 LONGERON 407-030-014-102

23
FIT「ING 407-030-025-101

FITTING―OPP 407-030-025-102

24 IG′
LWR′ LH′ FWD 407-030-017-117

D 407-030-017-118
25 FRAME 407-030-027-101
26 FIT「ING APL 206-033-321-001A
27 SUPPORT 206-033-325-101A
28 SUPPOR丁 407-001-711-lolA
29 SttRIK[R 206-706-012-011
30 TIFFENER 06-032-309-017

31
UPPORT 206-032-309-113

,丁!FFENER 06-032-309-095

32
CLIP 206-032-315-113

CLIP 206-032-315-114
33 S丁IFFENER 206-032-303-101

34

SttRAP 407-030-700-191

SttRAP 407-030-700-193

STRAP 407-030-700-195
35 STRAP 206-033-664-119
36 SttRIKER PLAttE 206-032-315-125
37 PLATE 407-030-700-139
38 PACKER 407-064-108-101

39
CLIP 206-064-902-131

CLIP OFF 206-064-902-132
40 LIP 407-030-700-137

41

S丁lFFENER 206-032-315-041

S丁IFFENER 206-032-315-042

STIFFENER 206-032-315-043

STIFFENER 206-032-315-044

SttRAP 407-030-700-133
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Si Nol

Aircraft
Components

(Export Product )
(a)

Aircraft
Components

(Export Product )
(b)

STRAP 407-030-700-135

43 Support 407-064-110-103

43 Support 407-064-110-104

44 Rivet n‖

45 Rivet n‖

46 Rivet n‖

47 NU丁 n‖

48 Nut Plates n‖

49 Nut Plates nil

50 INSERT n‖

51 BUSHiNG n‖

52 BUSH:NG n‖

53 BEARING n‖

54 SLEEVE n‖

55 BUSHING n‖

56 BUSHING n‖

57 Nut Plates n‖

58 Rivet n‖

59 Rivet n‖

60 Rivet n‖

61 RIVet n‖

62 Rivet nil

３^ｂ́ Rivet n‖

64 Rivet nil

65 Rivet n‖

66
RING INNER 407-706-060-115

RING OUttER 407-706-060-117

67

GASKE丁 206-033-666-121

GASKET 206-033-666-123

GASKET 206-033-666-125
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Ministry of Heavy Industries & Public Enterprises
Department of Heavy Industry

TSW(B) Section

Subject: Application of M/S Azad Engineering ltd, Hyderabad for
ratification of norms of AA no 0910060956 dtd 12-09-L4.

DES-I, DGFT may kindly refer to the above mentioned licenses
of M/S Azad Engineering ltd, Hyderabad. Firm's e-mail of dated
13-01-15 has been examined. It is observed that main
application was forwarded on 07-04-75 for which this Office
comment of dated 20-04-15 has been sent. DGFT may get the
reply of 20-04-15 (copy enclosed) to examine the request.
The above issues with the approval of IA(KKT).

1>-
B.?J\ayak

Development Officer
. 2B-08-1s

DDG,DGFT, DES.I)
Deptt. of HI, UO No 3(92)lt5-TSW(B) dated

1酬 lζ
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offlcc ofthe Development COmmissioner

Micro Small&mcdium Enterprises
MECHANICAL DIVISION

o卿 5
o/O The DC(MSME)ID notc n(
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和i
AD(ME)

Sル
/

卜ゝ″ヾ↓午ダ

「、ア′たr/、「
じ́

30(1l8y1s-ME

subject: AA 07 I 01 0 7790 dated 12.03. I 5 in respect of Iws zenith Precision Pvt Ltd

The followi,g infollllatiOn is required ioT the unit:―

Detailed technical drawing with dimension of each export product' catalogue' if any may

also be furnished.

Weight of each exPort Product'

Blank size of imPort Product'

Detailed calculation as to how the quantity of raw material proposed for import has been

arrived at, including'ifr, ,", weig'tt of components to^bi manufactured out of these

imporred materials, ;;;6;. claimed ut Lu"f, stage of manufacturing with complete

jrrlif,"",i"" and supported 6y documentary evidence/drawing'

This issue with the approval of Director (ME) for taking a view by NC'
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No 46011ノ35/2011-PC― ll

Government oflndia

Ministry of Chemicals&Fertilizers

Department of Chemicals&Petrochemica:s

Room No 223,A llV ng,

Shastrl Bhawan,New Delhi-110001
Dated the September 30, 2015

0FttCE MEMORANDUM

Sub:Application from M′ s.B:0‐TECH Vision Care Pvt.Ltd.,Ahmedabad forissue

of advance:icence(Licence No.0810135195 dated 06.05.2015)for eXport of

Hydrophobic Acry:ic Foidab:e intraocu:ar Lens in Preloaded Deiivery

System and corresponding import― reg

丁he undersigned is directed to refer to U O No 01/80ノ 050/00120ノAM―

16′DES-1/471 dated 16 07 2015 from D G F T on the sublect cled above  The
proposal ofthe firm has been examined in this office The Department of Chemica!s&

Petrochemicals recommends the present Advance Authorization App‖ cation on the

fo‖owing basis:―

Name of Export ZSIBI
Items (s)

Qty in
No
Name ofimport
ltenl(s)

Qty in
Nos

Hydrophobic Acrylic
Foldable lntraocular
Lens in Preloaded
Deliverv Svstem

Ｏｎｅ

Ｎ。

Acrylic Blanks

(Benz HF-2 Unlversal Blanks)

101

This has approval of the competent authority.

Joint industrial Adviser

Tel:011-23071442
Telefax:011-23071187
Emai::omsharma@nic in

shn Haradhan Dass,
Foreign Trade Development Officer,
Directorate Ceneral of Foreign Trade,

Depanment Of CommerCe,
Ministry of Commerce and lndustry,

Udyog Bhawan,New Delhi
Tel No 23061562,Extn 265
Fax:23062225/23061613
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DePartment of HeavY lndustrY

NC-l Meeting dated 131L012015

ng of Boiler 8LTurbine

Item 1,2- relevant 1.02Kg/Kg content

Item 3to5- net to net ,GN-4

NC maY take a view

し,―
(k.K.TiWari)

lndustrial AdviSer
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Jronc- L6471L7421 Gr

As per Sub Committee

1.02Kg/Kg content

ltem 9′ 10- World

cOntentin EP

Item 5to 8- net to net

Ep:-: prefaUricated piping of Boiler

Item 1to 4,!L- World relevant be prefixed

relevant be Prefixed 1'05Ke/Ke

Dee DeveloP510394120

of 510384544 dt 27/4/14

Repeat Of AA 310760909/310610650 as requested

vide DES― 101/80/50/213/AM16 date 16.9.15_

DeveloP510394474

410160127 ltem l t0 4 reductions in

as

actuatOr―

C-L647 Raw material (13)

vide DES―101/80/50/631/AM15 date

.15

9

requested'
Item 9 -Fan





F No 46011/64/2014-PC― ‖
Government oflndia

Ministry of Chemicals&Fert‖ izers

Department of Chemicals&Petrochemicals

To

Room No. 223, A Wing,
Shastri Bhawan, New Delhi-1 10 001

Dated the September 11,2015

M/s. Power Wind Limited,
G L Business Centre, Old Gurgaon Road,
Opposite to Udhyog Vihar Phase-l (Dundahera),
H.arvana. Gurqaon - 122 016.
Tele Fax : 91-0{ 24-4984466

Subject: Advance Authorization Application from M/s. Power Wind Limited, Gurgaon
for the import of raw material against the export and import product (Advance
Authorisation No. 0510394{37 dated 07.05.20{5}.

Sir.
I am directed to refer to your Advance Authorization Applications received from O/o

DGFT on the subject cited above. You are being advised to submit the following information :

1. Technical specifications, %composition (by weight) along with specific end
use/application and the copy of both export and import products and
corresponding inputs consumed

2. Details about quantity of. other indigenous inputs to be used in the manufacture of
the export products and their norms of consumption.

3. Detailed manufacturing process along with justification fcr wastages at each stage
and also on each ofthe raw material needs to be furnished.

4. Complete material balance indicating input and output material at each stage of
manufacturing process duly certified by Chartered Engineer (CE).

5. Whether the scrap generated in the manufacturing process is being reused, if not,

the technical reasons for the same may be furnished duly certified by CE.
6. Details of production of each of export products under reference and

corresponding. consumption of inputs in the last three financial year duly certified
by Chattered Accountant.

7. Guaranteed norms of consumption of raw material for one no. of Rotor Blades for
wind Turbine from the technology supplier/foreign collaborator if any.

8. Please reply within 30-days. lf we do not receive the reply within this period, it

would be presumed that you are no longer interested in this Advance
Authorization Application.

ン後卜人ヽζ
Youis faithfully,

/t
_t4-/

T4qquut
(O.P. Sharma)

Joint lndustriafAdviser
Tel: 011-23071442

Telefax: 011-23071187

Sζ

/

h
Shri Haradhan Das,DES-1,FTDO O/o DGFT,Udyo9 Bhawan,New Delhi
(W rt their u O No 01/80/050/180/AM-15/DES-1/686 dated 25 08 2015
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(K.S.Sodhi)
AD(ME)

Office of the Development Commissioner
Micro Srnall & Medium Enterprises

MECHANICAL DIVISION
30(l3syls-ME

Subject: AA no 0510394233 dated 13.05.15 in respect of M/s Mita India Pvt. Ltd.

The norms may be fixed as follows:-

r 'l'he per unii weigirt of S.l.lc ! to 18 of items of export may be mentioned as

approx 1.33 kgs, 1.121kgs,0.475 kgs,0.95 kgs, 1'378 kgs, 1'311 kgs, 1'995 kgs,

1.615 kgs, 1.691 kgs, 1.235 kgs, 1.995 kgs, 1.435 kgs, 1.463 kgs,2.28kgs,1.52

kgs, 1.425 kgs, 1.805 kgs and 1.378 kgs.

. Relevant size and grade of item of import at S.No 1 rnay be allowed for 19982 kg

inclusive of 3.5% wastage after affecti, g ll3'd recovery for scrap.

. Relevant size and grade of item of import at S.No 2 may be allowed for 4673 kg

inclusive of 3.S%wastage after affectingll3'd recovery for scrap.

This issues with the approval of Director (ME) for taking view by NC.

イ

ψジび

Sh Hardhan Das,FTDO,DGFT,Udhvo2 Bhawan,Ncw Delhi
O/o DC,MSME UO No30(135)/15-ME datcd 21.09.15

彰 微 織
lr
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DePartment of HeavY lndustrY

NC-l Meeting dated L3l11l20t5

…

7/1742/(3N-4/Repeat

Sub Committee RePort
510393918

fP, p*t.Uticated PiPing of Boiler

Item 1to 4,!L- World relevant be prefixed

1.02Kg/Kg content

ttem !,rO- World relevant be prefixed 1'05Ke/Ke

content in EP

item 5to 8-nettO net′ GN-4

Dee DeveloP510394120

510394296 i s requested

vide DES-l 01/80/50/213lAM16 date 16'9'15

EP'.pt"f.bti*t.d piping of Boiler &Turbine

Item 1,2- retevant L.02Kg/Kg content

item 3to5-net to net′ GN-4

510394474

ii"ffi ntity be accepted as

7.10,15

requested.
Item 9 -Fan blade actuator- GN-4 with

accou ntabilitY clause'

Item 14- under C-!647 Raw material (13)

as requested vide DES-I 0U8ol5ol63tlAM15 date

410160127

NC maY take a view

lndustrial Adviser

髪嚇ずヽ
「

颯

(k.K.TiWa百 )



ofncc oftllc dcvc10pnlcnt c011111lissi01101‐

Mttl習
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CS

30(83y l5_ME

Strbject: AA0710108234 datccl 19.05.15 in |espcd ol'M/s T,cnitl-rprecision l)vt l-tcl
'l-hc fbllou,ing inlbrrnation is rcqrrirccl li.onr rhe unit:_

l]:X,|,|i..l||,li]::j:' 
o"'"i.g rvith crir,c,sion or-cacrr cxporl prod,ct, catarogtre, ilany ,ray

Weight ol-cach e.\poft proclirct.
IJlank size of irnporl procluct.
Dctailed calcttlation as,to ho'uv thc quantiry ol'raw r,ateriar proposcci fbr irnport has beenarrived at' incltrcling thc net ,rcigl^rt of .onrpo,r.nts to bc nia.ufactLrrecl orrt of tlreseir,portccl rrraterials, rvastages clainrccr at ca;h stage oI n.,n,r..,fn.rrring rvith cornprete

-iLrst ificatio, a,d supportccr by docu rr.,"ntn,:y. evide,ceidrarri,rg. 
-

This issucs witll Jlc approva1 01)Dil・
ect01・ (ME)fOrtaking vicw by NC.

′  |:′
.

(K.S sOahぅ
AD(ME)

0/o DC,MsME UO N030(83)/15-ME datcd o6.08.15
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―
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Offrce of the development Commissioner
Micro small & medium Enterprises

MECHANICAL DIVISION

Subject: AA No 1010059146 dated 20.05.15 in respect of IWs
& accessories.

と/

＼

30(H3)/15-ME

Fineflt scat covcrs

The following clarification is required from the firm:-

o Sketch of export item.
. Width of the fabric
. CAD or lay marker labeled with specification for export item along with width of the

fabric.
o Calculation sheet for computing the quantity of consumption of import item per piece

of export item along with the manufacturing process

This issues with the approval of Director (ME) for taking view by NC..

4
(ユis.s:謂:
AD(ME)

Shri H.das:FTDO,DGFT
O/othe DC(MSME)UO notC n0 30(H3)/15-ME dated 07.09.15

聟跡ョlf
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NC-l Meeting dated

sroruc- ro+71L7421 GN

As per Sub CP11,nIIge 19

fi: prefabricated PiPing of BoilerEP: prefabricated PiPing ot Boller

Item 1to 4,7I' World relevant be prefixed

1,.OzKelKg content
ttem S,r0- World'relevant be prefixed 1'05Kg/Kg

content in EP

にeふ 51o81■ ettO net,GN‐4

Dee DeveloP510394120

: of 510384544 dt 27 I 4/14

Repeat of AA 310760909/310610650 as request

vide DES-101/80/50/213

EP+r"f.bticated piping of Boiler &Turbine

Item 1,2- relevant L.OZKgl Kgcontent

Item 3to5- net to net ,GN-4

ffi in quantitY be accePted as

requested.
Item 9 -Fan blade actuator- GN-4 witrt

accou ntabilitY clause'

Item 14- under C-L647 Raw material (13)

as requested vide DES-I 01/80l5Ol63UAM15 date

7.10.15

410160127

/
DePartment of HeavY lndustrY

13lTOlzoLs

NC may take a view ii -.

Ycn::=--
i i-

(K.K.Tiwari)

lndustrial Adviser
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DePartment of HeavY lndustrY 称 √

＼

NC― I Meeting dated 13/10/2015

SiONC-1647/1742/GN―

As per Sub Committee Re
510393918

item 5to 8‐ nettO net′GN-4

Ei: prefabricated PiPing of Boiler

Item 1to 4,!L- World relevant be prefixed

1.02Kg/Kg content
Item 9,10- World relevant be prefixed 1'05Ke/Kg

content in EP

Dee DeveloP510394120

t of 510384s44 dt 27 l4lL4510394296
50 as requested

vide DES― 101/80/50/213/AM16 date 16.9。 15
T Boler310796450

EP pr"f.bnc.ted piping of Boiler &Turbine

Item 1,2- relevant t.O2.KglKgcontent

Item 3to5- net to net ,GN-4

ffin quantitY be accePted as

requested.
Item 9 -Fan blade actuator- GN-4 with

accou ntabilitY clause'

Item 14- under C-1'647 Raw material (13)

as requested vide DES-I OU80/5}l63tlAM15 date

510394474

410160127

NC may take a view

lndustrial Adviser

tf

Q＼

S.nO AA No Name

,5 BOti1 0il

'6 Clyde Berg

/
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GOVERNMENT OFINDIA
詢ぼttt Ψ¶

¬鍋い面 赫

MINISTRY OF COMMUNICATIONS AND INFORDIATION TECHNOLOGY

■ず爺象 Ψ¶ず師輔 Pc―
DEPARTMENT OF ELECTRONICS AND INFORMAT10N TECIINOLOGY

Website:7田甲.delty.go■ in

xo,'-'Nii. 
| 7 (3 5) /20 r S-ipHw

…

赫
6ふミ 、硫

…で前 110003

M/s.Birla Furukawa Fibrc Optics Privatc

Plol Nos.L-62 tO L-64

Vcrna lndustrial Estate,Vcrna

Salcctc,Goa-403722 葛蹴装ヽ そ≧_./
Sllb:―  ApplicatiOn fOr ratiflcatiOn Of nolllls Of Advance Licence No. 1710006131 dated

l16.2015 for expOrt Of``Teleconllnunication Grade Single 
Ⅳ10de Optical Fibre".

Ref―  your lettcr No.BFL/GOA/DIT/15-16 dated 14.8.2015

匪St
′
ζ

爛 ul 肺
I)ate.¨ ¨

“““
¨
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17.9.2015ル範   静ゴ

                            F翻id 2∫鞭場.1/′
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?'Jou arc requested to provide the aforesaid information at the earliest. In lieu of theinformation we rnay not able to process the case further.

Please refer to this Departrnent,s e-rnail
justification of Shrinkage wastage in the
meniioneci above .

Copy tO:   ′

Shri Haradhan Das

FTDO
Oノ0:DGFT
りdyOg Bねavan
New Dclhi

%ツ

●

ELECttR(Э NICS INDIA
Billion Needs‖ illl●n Chps

dated 9.9.2015 requesting you to provide the
manufacturing of Optical Fibre on the subject

Yours,-(aithfully

w,
(AshfNangia)

Director

w.r.t.DGFT ID Note No.01/80/050/135/AM16/DES-1/492

dated 16.7.2015

鰤 馘f

ELECTRONICS NIKETAN
6,C.G.0。 COMPLEX
NEW DELHI‐110003
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GOVERNMEN'I'OF INDIA

rianetngmrlHffi{meq
MINISTRY OF COMMUNICAT10NS AND IN「 ORMAl｀10N TECHN01.OGY

議 ぼ 甫 鎌 甲・ ll潮潮 Pc―
DEPARTMENT OF EIコ ECTRONICS AND lNFORMAT10N′ I｀ECHNOlンOGY

ノノアイ
`′

【

颯 u:

No.………17(36)/2015-IPHW

飾
Date… 5:10201・ 5

.9いこ¨ aldSOn l血ぃ漁l:dず
,,, ', ,',..:i,,,..'': :

!t . -.', ';:---*

Sub: Application for ratifrcation of norrns ol Advance Licence No.0510394576 dated
16.6.2015 for export of " "Elernent".

Please refer to your application received I'rom thc O/o the DGFT and this Department's
letter ofeven number dated 27.07.2015 on the subject mentioned above requesting you to
provide the following information to enable lurther processing ofthe proposal:-

(D Details ofexport product
(ii) Quantity of import items required for manufacturing one unit ofexport product

for each expoft item
(iii) Wastage claimed in the manufacturing process

(iv) Justificationofwastage

2. You are requested to provide the aforesaid information
information we may not be able to process the case further.

at the earliest. In lieu of the
lfthe inlormation is not received

ffifiF{+dr
o,ttft.d.aie*m
<tffi-rtooos

within fl■ccn the case

Copy to:
Shri Haradhan Dass

FTDO
O/o DGFT
Udyog Bhavan
New Delhi

命 ELECTRONICS卜 ЛKETAN
6,C.G.0.COMPLEX
NEW DELHI-110003

as far is concerned

Yours faith■llly

oski→
D■cictor

w.r.t DGFT I D No 01/80/50/145/AM16/DES‐ 1/456

datcd 16 7 2015

黎
ζヽ
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Ｒ INDIA
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Offlce ofthe Development COmmiSSiOner

Micro Small&mediu口 Enterprises

MECIIANICAL DIVISION

30(H7)/15‐ME

SutteCt:AA 0710108399 dated 22.06.15 in respect ofM『
S Zenith Precision Pvt Ltd

The following information is required from the unit:-

Detailed technical drawing with dimension of each export product, catalogue, if any may

also be furnished.

Weight of each exPort Product'
Blank size of imPort Product.
Detailed calculation as to how the quantity of raw material proposed for import has been

arrived at, including1t" ,"t weigirt of components to-bi manufactured out of these

imported materials, ;;;d"t clai"med at each stage of manufacturing with complete

juiifi"ution and supported by documentary evidence/drawing'

This issue with the approval of Director (ME) for taking a view by NC'

匁

(K.S.Sodhi)
AD(ME)

o卿
"5o/O Thc DC(MSME)ID note n(
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Ministry of Heavy Industries & Public Enterprises
Department of HeavY IndustrY

TSW(B) Section
Subject: Application of M/S Thermax Babcock for
ratification of norms of AA no -3110065537 dt 16-07-t5

DES-I, DGFT may kindly refer to the above mentioned
licence of M/S Thermax Babcock. Based on the information
submitted this Office may recommends the following.
Export
pressure & non pressure parts for 600 MW TPH boiler- 1

number.
Import

The abovё issues with the alprOVa1 0f IA(KK丁 )。

Development Oincer
07-10-15

DG「F(FTDO r DES-1)
Deptt,of HI′ UO No3(87)/15-TSVピ (B) ダ称むf

m

Itern no item recommendations
l to 5′ 28 Relevant Steel

plates/sheets
As per SION  C―
1647

6 to 10′ 25′ 26 Relevant Steel
pipes/tubes

As per SION  C―
164フ

1l to17′ 27

＼

Relevant steel
bars, rounds/flat/

. stri p

As per SION  C―
1647

18′ 19′ 23′ 24′ 29
to 31

cOmpOnents Under GN-4 with
accountabilitY
clause

20 to 22 Welding material As per SION  C―
1647

8f

＼
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nCr

03

:II醜品1お・P:IW5574億dュ0&“ hК叩頭。f ws
Thc f0110、 ving inf01lnatiOn is required frO】

n thc unit:_

3甜 撫 lrda洒
鴨 M山 dm帥蒟 nぽ ∽ぬ e準∝

「 “

∝ちは Jtt rmpmy

韮 疑 犠 脚
彗
織 I・詭 甲面 ヶ ぽ mw m面 Jl prOpOsed fOr impOrt has bcen

i鱗
繁 猟 懇 rl捨

肥 冊 t∬ 淵 籠

革 職 髪 豊 熙 輛 h血 軸 酬

…

輸 光 m鰤 h面 嘘 d
This issucs with the apprOval ofDircctOr(ME)

/ウ
(1論
AD(ME)

30(11lyts_ME

York Transport

fヽ

ゞ晰

66

Shri Haradhan Das,FTDO、 DGFT udv。 I Bhawan New Delhi
O/O Thc DC(MsMD ID noten030(Hlソ

15-ME dated 07.09.15

、 ポ・
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Ministry of Heavy lndustries&Public Enterprises

Departrlnent of Heavy lndustry

丁SVV(B)Section

Subject: ApplicatiOn Of L&丁  MHI Turbine GeneratOr Ltd for
ratification of nOrms of AA no 0310739825 dt 02-07-13.

DES― I′ DGFT may kindly refer tO the above mentioned licence Of
L&丁 MHI tturbine cenerator Ltd.丁 he firm has represented fOr
amendment Of e× port weight vide their letter Of dated o2-02-15.
Further tO this Office letter Of dated ll― o2-14′  this Office
recornrrlends the amendment Of expOrt weight frOm 22.5 M¬

「 to
225M丁 .

丁he above issues with the approval of IA(KKT).      
メ
/

_   /  ~~        
′   」1       

′ .C,Nayak
‐  DevOlopment officer

DG日 (「FDO′ DES― I)
Deptt.oF HI′ Uo No 3(104)/10-丁 SVV(B)

22¨09-15

dated

St, tro- 4>
面 lolレ |ダ
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No 46011/106/2009-PC― ll
Government ofindia

Ministry of Chemicals&Fertilizers

Department of Chemicals&Petrochemicals

ご削 ル̈|′‐火

Shri Haradhan Dass,
Foreign Trade Development Officer,
Directorate General of Foreign Trade,
Department of Commerce,
Ministry of Commerce and lndustry,
Udyog Bhawan, New Delhi
Tel. No. 23061562, Extn. 265
Fax: 2306 2225123061 61 3

鯰
lζ

Ct

Sh゛百臨ぶR鮮臨[名棚
Dated the September 30,2015

0FFiCE MEMORANDUM

Sub: App:icatiOn from M′ s.P。 :y Midicure Limited,New Delhiforissue of advance
iicence (Licence No. 0510390116 dated 05.08.2014)for eXport of Non
Pyrogenic Ster‖ e:ntravenous:nfusion Sets with three way stOp cock and
corresponding import― reg.

The undersigned is directed to referto U O No 01/80ノ 050/286ノAM‐ 15/DES-1ノ
2757dated30012015fromDGFTonthesutteCtCtedabove ThepropOsalofthe
lrm has been examined in this OfFice   The Department of chemicals &
Petrochemicals(DCPC)already recommended the present Advance Authonza10n
Applica10n The lrm has applied for`AIRVENT SP!KE W!TH cOVER'where the
same has by typOgraphical error has been typed as relevant`SPINE 1/VITH COVER'
which is appeanng at sr No-01 ofthe recommendaJon No 46011/106/2009‐ PC― ll
dated 15 12 2014 enc!osed herewith  DCPC recommend this change. Rest of the
conditions ofthe recommendatiOn wi‖ remain unchanged

This has approval ofthe competent authority

」oint industrial Adviser

丁eL 011-23071442
Telefax:oll-23071187
Ema‖ :omsharmaOnた in





い こ

F NC、 46011/1062醐
―PC‐ ti

6oVem“ nt Of india

Ministry of Chemicals&Fcrtili2Crs

DcpartmettJCh型
:・
S&P`rOChemi“｀

飾“ぽ∬げ出胤場出

釦・
出 柵 諜 驚蹴響W棚鮮 踪 _織

1篤淵
stOp cocに (AdVanCC

'■
,■ ■

滉M悧 t淵盛凸胤蜘碑 躙 朧 轟

′

fotiowirrg basis:-

6 Relevant

´

This isues rvirh the approval ofcompctent authority'

ウ

PARVEEN SHARMA

鸞デ鍔輩警聰

ヽ
「

fヽ   ギ:

■1二、  年■■イ:‐ tギ
ー
i・  :十三

…

ふthe

lo Rclev■はPO'Carbonar RcJ■
5ノ

H.Reいaば HDPE′ LDPE RCぶ
nノ Cmnd鶏

0.7040k3

0.3300 kg

O.0165 kg

O.0110 kg

o.o055 kg

compound

‖鷲楡:曲チ響彎

略
目
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Offlce Oftlle Deve10pmellt COm:llissiOnel・

MicrO sillaHそ %Mediulll Enterprises

MECHANICAL DIVISION

Subject: AA 0410154390 dated 20.01.2014 in respect of iWs Grearoo Molds India
Pvt. L,td.

Nonns may be fixed as follows:-

I,rpoft may be allowed for 8594.5 kg after affeiting 50oz recovery for scrap and
inclusive of 21.4% wastage.

二〇3

``12rt4)こ

〃2ci″ J′tr`
工

30(79)/2014¨ WEE

This issues with the approval of Director (ME)

究 証
(K.S.SOdhり
AD(ME)

Shri H.Das.FTDO,DGFT udvOg Bhawan New Delhi

O/o Tlle DC(MSヽ伍)ID notc n0 30(79)14-MЁ  dated 16.04.15
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File. No.3/72 /ZOts TSW(B)
Government of lndia

Department of Heavy lndustries
Udyog Bhawan, New Delhi

Dated 14/1,0/2075

subject: Ratification of AA No 0410160L27of M/s BHEL Ranipet

Ref :Representation dated 3O/9 /ZOLS

Export Product: Boiler Auxiliaries (ESP, Air pre heater, Fans, Gates and Dampers) for
North Karanpura Super Thermal Power Project 3 x 660 MW (Wt: 44o1g MT) (Sl no 36)

lnputs

From ltem 6,7,9 the word Hydraulic adjustment device be amended as Fan blade
actuator and may be allowed net to net under GN-4 .

Total EP weight for three units remain unchanged.

This issues with the approval of JS(RKS)

K.K Tiwari
lndustrial Advisor

DSE― |

DGFT

′

´
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Item (specification) Total Quantity in MT including
(%wastage)

Steel plates ,rounds. wire 2240 NIT Reduction in quantity
be accepted as re

H,I Stcel ScctiOn ctc(New

item)
2240Mf equal to reduction of
items 1to 4 under C-IG47 (13)

マ|

SI No

lto 4
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